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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.188/2023
(I.A. Nos. 92/2023, 91/2023 & 1.A. No.76/2023)

Gaurav Kumar .....Applicant
~ Versus

State of Uttar Pradesh ~.....Respondent

REPLY OF ORIGINAL APPLICATION, ON BEHALF OF RESPONDENT
NO. 1, & RESPONDENT NO. 4.

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS -

1. At the outset, the answering respondent denies each and every allegation,
-and contention in this instant original application, which is contrary to and or
_inconsistent with what is stated hereinafter.

2. That the answering respondent has taken diligent steps to comply with the

directions passed by both the Hon’ble National Green Tribunal and the
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procedures established under the law are being complied with by the

answering respondent in true letter and spirit.

- PARAWISE COMMENTS

1. That the answel"ing respondent needs no comments on the notifications dated
15.01.2016 & 25.07.2018 issued by MOEF & CC in reference to DSR.

2. That the answering respondent respectfully submits that they have taken

steps in accordance with regard to the MOEF & CC, guidelines, Sustainable

Sand Mining Guidelines, 2016, Enforcement & Monitoring Guidelines for

Sand Mining - 2020 and directions and orders passed by Hon’ble NGT in

OA. no. 403 of 2022 DALJEET SINGH vs. STATE OF UP & ORS., in

compliance with the orders, the district Saharanpur has formed a 7-member

committee within the district to conduct a replenishment study of the pre-

monsoon and post-monsoon detailed study has been completed by the sub-

“divisional committee. A true copy of the letter dated 23.12.2022 is

annexed here with reference to the 7 - 7-member committee,

ANNEXURE A.
: That it is pertinent to mention here that the District Magistrate, Saharanpur
A("ﬁ%\constltuted a Sub-Divisional Committee for carrying out a replenishment

<\

ptenishment study was conducted durmg June and July 2022 for pre-

"~ monsoon and November 2022 for post-monsoon. , |

4. That the district Saharanpur had prepared and updated the DSR after the due
compliance and completed the replenishment study by the sub-divisional
committees in accordance with the letter of MOEF & CC. dated 15.01.2016
in para 7 iii (a) DSR was accordingly updated the DSR was prepared and




1147

was approved by the Department of Mining and Geology vide letter dated
18.01.2023 and 01.02.2023 Ref: 1689, 1770/M.G/  Replenishment
study/updated DSR/2022-2023. A true copy of the letter sent by DM
Saharanpur to the Directorate of Geology & Mining, Khanij Bhawan,
Lucknow is annexed here as ANEXXURE B.

5. That it is most respectfully submitted that, the updated DSR was put on the
website, for any Public objections/complaints/suggestions on both UP. and

Haryana. A true copy of the letter for objections is annhexed herewith as
Annexure.

6. That it is respectfully submitted that it is not correct, as mentioned by the
applicant that the Answering Respondent has not followed the guidelines of
2020, whereas, on the other hand, the Answering Respondent has updated
the DSR in accordance & with steps taken by all the guidelines Enforcement
& Monitoring Guidelines for Sand Mining 2020 and directions issued under
Hon’ble Court judgment in PAWAN KUMAR vs. STATE OF BIHAR.

\mining in the order dated 06/05/2022 passed in OA No. 140/2021 Raj

:’ vs. State of Uttar Pradesh and others, before Honorable National

“Accordingly, the ACS, Mining, UP has fairly stated that a replenishment study
will be conducted prior to auctions in future and with regard to the current leases,
ongoing replenishment study will be expedited. In light thereof, the leases will be
renewed, if necessary. Such studies for all Districts in UP will be completed by
- December 31, 2022, and for Banda by June 30, 2022. She has Sfurther stated that
the allegation of in stream mining will be verified and if found true, the same will

be discontinued.




1148

In view of the above, let the Replenishment studies be completed by credible
institutions, following due procedure, in accordance with para 5 of EMGSM, 2020,
Further, no mining be permitted till replenishment studies are completed beyond
the schedule laid down above. The State may ensure that the Regulatory
authorities are adequately equipped and capable to assess quantities of mined
material. With regard to in stream mining, it may be ensured that the machinery
permitted or used otherwise complies with "Semi mechanized" mining operations
in the true sense. In all mining - potential districts, environmental damage
assessments are carried out and annual assessment reports are placed in the
public domain on the websites of the Mining Department as well as the PCB.
Compliance of SSMG, 2016 and EMGSM, 2020 and earlier directions of this

Tribunal may be ensured by an effective monitoring mechanism.”

8. That it is most humbly submitted that in view of the above, let the
Replenishment studies be completed by credible institutions, following due
procedure, in accordance with para 5 of EMGSM, 2020. Further, no mining
be permitted till replenishment studies are completed beyond the schedule
laid down above. The State may ensure that the Regulatory authorltles are
adequately equlpped and capable to assess quantities of mined material.

“With regard to in stream mining, it may be ensured that the machinery

f 6"ARY D ermltted or used otherwise comphes with "Semi mechanized" mining

) ced in the public domain on the websites of the Mining Department as
NOFTND> well as the UPPCB. Compliance of SUSTAINABLE SAND MINING
MANAGEMENT GUIDELINES 2016, AND ENFORCEMENT MONITORING
GUIDELINES FOR SAND MINING 2020 émd earlier directions of this
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Tribunal may be ensured by an effective monitoring mechanism. A true
copy of the affidavit in comi)liance with the order dated 24.08.2016, on
behalf of the Mining Department of the state of UP. , is annexed here as
' ANNEXURE C. ‘

9. That it is pertinent to mention here that the Ministry of Environment, Forest
and Climate Change, issued a gazette notification No. S.0.141(E) dated
15.01.2016. In para 7 (iii) of the notification dated 15.01.2016 there is a
provision for the preparation of a District survey report for sand mining or
river bed mining and mining of other minor minerals. The main objective of
the preparations of District Survey Report ( as per the sustainable sand
mining guideline) is to ensuré the identification of areas of aggradations or
deposition where mining can be allowed; and the identification of areas of

~erosion and proximity to infrastructural structures and fnstallations where
‘mining should be prohibited and calculation of an annual rate of
replenishment and allowing time for replenishment after mining in the area.
( DEIAA WAS FORMED) A true copy of the DEIAA, 2017 DSR is
annexed here as ANNEXURE D.

10. That it is most respectfully submitted that Keeping this in view, as per the

Committee of M/s GreencIndia Consulting Pvt. Ltd. Address- 608- Study

Report ( Replenishment Study Report) was completed and updated DSR was

prepared as per the Ministry of Environment, Forest and Climate Change
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Notification New Delhi dated January 15, 2016 Appendix Para 7 (iii) (a)
District Survey Process. The Updated DSR Draft was uploaded on the public
domain portal of Saharanpur district toreceive objections/ suggestions from
the public and a proposal for uploading was also sent to the District
Magistrate of Yamuna Nagar (Haryana). The Letter of Sumit Rana regarding
objections which was received on 24.02.2023 in District_Magistrate Office
Saharanpur was resolved vide letter dated 03.03.2023.A true copy of the
letter dated 03.03.2023 and letter dated 18.04.2024 wherein the
objections have been resolved is annexed here as ANNEXURE E. Apart
from this, regarding the objection/suggestion presented by Shri Gaurav
Kumar resident of Yamuna Nagar (Haryana) and Shri Daljit Singh resident of
Haryana was resolved with factual reply dated 27.02.2023 and for the
approval of (UPDATED DSR) letter number 1689 and 1770 / B.A.N./
Replenishment  Study/Updated DSR/2022;23 dated 18.01.2023 and
01.02.2023 was sent to Special Secretary, Department Geology and Mining,
Civil secretariat Uttar Pradesh and to the Director, Directorate Geology and
Mining, U.P. Khanij Bhawan, Lucknow respectively A true copy of the
Updated DSR is annexed here as ANNEXURE F.

11. It is most humbly submitted that the petitioner has mentioned the

\)‘Y AR y&bkar dated 25/01/2023 passed in OA No. 268/2021 Jahangir vs. the State of
ana, by the Hon’ble National Green Tribunal, New Delhi. It is to be

ed that the case in questionbefore Hon’ble National Green Tribunal,
N4 'Delhi in OA No. 268/2021 Jahangir vs. State of _Haryané has been
disposed of by Hon’ble National Green Tribunal, New Delhi by passing the
following order on 08.05.2023-



1151

“The petitioner's statement is not accepted. Geology and Mining Section,
Uttar Pradesh Government Office. Memorandum No. 790 (1) 86-2020-0]
(5.A.) Dated 01.06.2020 Regarding the process of systematic mining of
minor minerals by the Ministry of Environment, Forest and Climate Change,
Government of India, January, 2020 "Enforcement & Monitoring Guidelines
for Sand Mining- 2020" has been issued. According to paragraph 4.1.1 (a)
bf the guidelines, District Survey Report (DSR) has to be prepared by the
State Government before issuing approval/letter of intent for auction/e-
auction/mining lease of mining éreas. Therefore, under the said situation,
pending proposals for proposed amendment/combination of areas and new
proposals in the district survey reports received from the districts, till the
issuance of Environment Impact Assessment notification/order of the

Government of India”

12. That it is most respectfully submitted by the answering respondent,
ﬁnder the above guidelines, the proposals received from the districts will be
examined on technical basis and referred to the government with
‘recommendations of the committee. (Photocopy attached) In continuation of
the above, regarding the amendment/ combination of the District Survey

)\AR v prepon (UPDATED DSR) prepared by the District Magistrate Saharanpur

@

awan, Lucknow, Uttar Pradesh in his letter no. 1829/M-228. /2017-

the district Saharanpur, Directorate of Geology & Mining, Khanij

ning Policy (A) dated 04.03.2023, the meeting of the technical committee
was held on 10.03.2023 in relation to examining the proposals received in
relation to the sub-mineral ‘areas included in the DSR and providing
recommendations ( Photocopy attached) and Directorate's letter no. on the

_proposal 1935/M0228/2017 (Mining Policy) Permission granted by updated
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DSR dated 27.03.2023. A true copy of the letter dated 27.03.2023 is
annexed here as ANNEXURE G. ’

13. Thatit is pertinent to mention here that in 3‘ongoing sites, a
replenishment study has been done and, EC is also valid. A true copy of the
apbroval report by the sub-divisional Committee is annexed here as

ANNEXURE H.

14. That it is pertinent to mention here that the replenishment study for
another 14 sites, has been done and EC is awaited by the order of Hon’ble
Tribunal. A true copy of the pre-monsoon & post-monsoon

replenishment study is annexed here as ANNEXURE L

SUBMISSIONS

1. It is most humbly submitted that updated District Survey Report for sand
mining was prepared before the auction/e-auction/grant of the mining
lease/Letter of Intent (Lol) by the Mining department or department dealing
with the mining activity in respective states.

. It is most respectfully submitted that examination of the proposals received

X \\AR Vi b}\the Director,Directorate of Geology and Mining, Uttar Pradesh Khanij

/ ‘r”’6’9~ \ an Lucknow vide his letter No. 0-1829/M-228/2017- Mining Policy

PGQ' ‘ &1 ’%f,y @ated 04.03.2023 (UPDATED D S R) was made with Geo- Coordinates/
"n

: CRIL with quantity of mineral updation in accordance with enforcement &
\O/;\_\/?'

monitoring guidelines for sand mining guidelines 2020, In relation to
providing tax recommendations, the meeting of the technical committee was
held on 10.03.2023 and on the proposal, the letter no. 1935/M0228/2017

(Mining Policy) DSR dated from Director, Directorate of Geology and
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Mining U.P., Lucknow Geology and Mining and DSR was approved on
27.03.2023.
3. While preparing the Replenishment Study Report and (UPDATED DSR) of
the available mining areas of sand, gravel, and boulder (in the mixed state)
| RBM in Saharanpur district, O.A. was filed in the Hon’ble National Green
Tribunal. No. 403/2022 (1.A. No. 133/2022, I.A. No. 13/2023 & L.A. No.
| 19/2023) and in accordance with the Enforcement & Monitoring Guidelines
for Sand Mining-2020.
Therefore, it is clear from the above facts that after examining the proposals
received regarding the mineral areas included in the District Survey Report
(UPDATED DSR), the meeting of the Technical Committee was held on
10.03.2023. Only after obtaining the permission, Letter of Intent has been
issued on 13.07.2023.
4. It is also pertinent to mention hefe that vide letter no. 2215/M-228/Mining
.Policy—2017 DSR dated 14.02.2024 Director, Geology and Mining, UP.
Instructed all District magistrate of Uttar Pradesh that in accordance with
letter of Director, Directorate of Geology and Mining, U.P. dated 15.12.2023
and letter of Member Secretary, SEIAA, U.P. dated 07.02.024 to give
certificate that the DSR proposals which are sent for approval are in

accordance with the guidelines dated 15.01.2016, 25.07.2018 of MoEF&CC

O'KAR Ypo-s well as in accordance with the provisions of SSMG-2016 and EMSGM-
’C?/p % <

* (A, S 4 Q_'é,ZO. In the response to the above letter, DM Saharanpur reverted by his
; ),

% . ifl/r-ej‘(er dated 16.02.2024 to Director, Geology and Mining U.P. along with the
B ~‘
5' OF \“‘.\ ertificate. A true copy of the letter dated 16.02.2024 is annexed here as
FINVY

ANNEXURE J. It is also pertinent to mention here that Director, Geology
and Mining, U.P. vide letter no. 85/DSR dated 19.04.2024 has affirmed that
DSR are in accordance with the guidelines dated 15.01.2016, 25.07.2018 of
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MOEF&CC as well as in accordance with the provisions of SSMG-2016 and
'EMSGM-2020 and SoP of SEIAA/SEAC.

5. Further, it is pertinent to mention here that after following all the above
stated procedures the SEAC has considered the DSR of Saharanpur District
and sent for SEIAA’s approval which is fixed for 3rd May, 2024. A true
copy of the letter dated 29.04.2024, received from the Directorate of
Environment, Government of U.P is annexed here as ANNEXURE K.

PRAYER

It is, therefore, most I‘esﬁectfully prayed that this Hon’bleTribunal may graciously
be pleased to:

i.  The submissions may be taken on record & the petition may be accordingly

disposed of.

ii.  Pass any such other order as may deem fit.

THROUGH
PRIYANKA SWAMI
Advocate
Standing Counsel for U.P.

- F- 13, Ground Floor, Jangpura Extension,

10
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.188/2023
(L.A. Nos. 92/2023, 91/2023 & 1.A. No.76/2023)

Gavrav Kumar .....Applicant
Versus
State of Uttar Pradesh ......Respondent
AFFIDAVIT

Affidavit of Dr. DINESH CHANDRA ; aged about 57 years s/o Sh. SHISHU PAL SINQH.
presently posted as DISTRICT MAGISTRATE, SHAHRANPUR, having
an office at DISTRICT- SHAHRANPUR.

1. Thatlam posled as stated above and well conversant with the facts of the present case and
as such competent to swear this affidavit before this Tribunal.

2. That the accompanying action taken report has been drafled by our counsel upon my
instructions. :

3. That the contents of the accompanying reply are true and correct, the knowledge has §een
derived from official records and nothing material has been concealed therefrom.

M
. DEPONENT
A% ) ok VERIFICATION:-
Verified at New Delhi on this o4 day of MAY, 2024 that the contents of the above Affidavit

are true and correct to the best of my knowledge and based on the official records of tffe
Respondent. No part of it is false and nothing material has been concealed therefrom.

! DEPONE
NI ™ DA /NI

KAL)

LT ATIMAD

; M\ Advocate
V\o\o\o Rag. Mo !Ous,,m
£9 ‘nr-} \ nul ',(Hh‘t o

0
{0}

‘“"p‘ P R A ;‘.;«- ,\\'_,"-.l ™

a%'(&] YHL.BL’

%lwa Lt( D‘r« DL“

t’é“
Foid LT N S L. beddy
WA e Yy AT el ‘w
AR TP RIS T8 ‘
Batves s 0,000 - e
‘-L &.h' ’ ‘m

qﬁf\fﬁwf
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Frafed PG weragR Anexxure-A
(@ 3rgem)

@id: |5 927 /E03A0 /202223 feais 2312 2022
vz Rrer wdeor Rud et PRure wr @ e wosiodo 2 aor ke A / BIgd
R @ TweliaRor & W § |

TAUE HERAR § SUEMW @ fol 22 &7 €| A4 T § SuAST 22 @A &7 YH AHAYR
i FETIS, ARTON NaS) ETHI T AYGYR & JEAHIS, USWIGYR 9 A, FeATSGEITYN
g IS, FEYQYY Sl AEAAIE, AR A1 IJEIHIS, IgAoFyR e HEaHd, FIATEYR
Wamwwﬂa%@ﬂmw&ﬁmmaﬁmﬁmw—@?ﬂq
YR ST, YR YR a1, IR HETAI WIS—YH, BOEg TWUS—UIH g
PoEre @vs —fgda @ g gfef a@ae (Replenishment Study) TR WM 8 SU@fAS arel, goTsl,
diee} (Af3a srawn #), mmﬁﬁﬁlﬁﬁg%ﬁwmﬁmﬁéﬂ—zmsaﬁvwﬁﬁﬂ?@@?ﬁ
gRT TSI Yq @T-2020 B g wad iR e e fdeif @ smwfa Saa &= @ g g
3 (Replenishment Study) fd W9 & Ay urar gU o | ,

I P D UH WEA—1384 / TWOIH0 / S—1ATAaT /202223 AT 02.05.2022 FRT ST &
'ﬂv"fﬂﬁ: ‘[ﬁ‘f g9 (Replenishment Study) PR o %@ fasifar gRosmso0 3 UIcd TR IYars Dl
T oft R o iR fevefew saafeT wo fio udi-608—611, o@e—5 WUREd Hid,
Yaex—5 Femeh M ERT G ff aRmue @ @y 3g WeW <gaH dfs w0 82,50,000/— &
AR Sad B @1 MSa WA gRT B ARA HY B AR T B T | FHIG—FERAR A
T o ¥ SuAE aT, aord, dee} (AP sawen #) RBM P 22 &3 @ Y g ATA
(Replenishment Study) fF3 S &g /1 |fAfY &1 78+ fdar Tar om—

1. IR R (o /3M0), WERAGR Ci))
2. yarig fRee, Ao aifeia) JAIT, HERA9R (Few)
3. e aifg=, R Fmfr @ve, FERAgR (Gew)
4. IRIRN IfE=, e FEir e, SERRR (=)
5. &7 IRHR Soso wgEYr FgEr @, HERAR (wew)
6. @M JARSRI, FERAR (Fe=)

o Aweitear s=acT wo oo gRT I aFRE RUE &1 ywgeliaRer fSenfen q8ey
aen feT AfAfy & wmer fRATE 21.09.2022 F1 g8 o # a1 &1 g&T 8| W9US ¥ SUeier 22 &3
@1 G gfc 37e8TF (Replenishment Study) @1 U AFYA / Wisdal RUiE vd v wderor Ruré s
feurers W) @ gAosiioHo UrE @I W1 FH 2| URe AFgA Rud wgdieser dud Mg
F=cfe wo foo g™t 1fda Afify & wwer RUE & dsfoie / da-alt Tausor &) qoer vd far
fawet wwd gy af<m w9 aM Y 9M 3G fRAie 26/12]2022.. THOT.Q0. T ®IM FoaT
w1 BE H do5 gwIfda &, S doa 4 Fram ffd, ¥y 7 we w uftemr s gifea &

T
IR Rrae™ (f&@o /<m0)
e 9 feeie SWIRER I7L
gferferfa—
1. <, e vd @fved e Sovo oree @Y waemef 9 |
2. mmmﬁ%wa@waﬁmﬁﬁm
——

IR Rrenfrar (o /<0)
iﬂiswﬂgirlczfQ
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forenferarsy
ﬁmi
(R 4

e,

T vd afyad f
SRR U39 I,
AT, |

miiﬂg@t}@!ﬁﬁ/ Replenishment Study / Updated DSR /202223 fers: 6) Jo2 / 2023
- meﬂmm,ﬂm(mmﬂwﬁ), RBM & Sud@ @ &31 8q T off
m (i{cplc;ishmem Study Report) Jof X WM @ SURFT UPDATED DSR 4 3o HTadard!

Wy ¥

Anexxure-B

g

‘ “In the meanwhile no lease shall be granted and also no minin
sites in District Saharanpur, Uttar Pradesh

environmental clearance/CTE/CTO on the

g shall be commenced in any of the mining
before completion of replenishment study, updation of DSR and grant of
basis thereof in accordance with SSMG, 2016 and EMGSM, 2020.”

u%mmamﬁ%w&w%mﬁwmﬁﬁwaﬁﬁ%mﬁm
(Replenishment Study) & Ht A (Pre-Monsoon) U9 (Post Monsoon) A8 fadmar % Ta— fefivea aad)
(Sub Divisional Committee) gRT #wf Merzfear BwaafeT mo o gar— 608—611, o1t 5 FURkaw
Hid, ﬂm—s&mmaﬁa}aﬁmm@w@maﬁmﬁ Enforcement &
Monitoring Guidelines for Sand Mining- 2020 _35 e @ AR =1 srRe @1 == % wmy @
el B UHA PR G IRt seam Rord qof o o 1S 2
WMEhmﬁaﬂmﬁmeﬁaémmﬁaW,%ﬁm

e A% faER @M ya @R § Reiw 10.11.2021 WA W Fre geR 2

“After the draft DSRs are prepared, the District Magistrate of the concerned District shall forward the same
for examination and evaluation by the SEAC.

The same shall be examined by the SEAC within a period of 6 weeks and its report shall be forwarded to the
SEJAA within the aforesaid period of 6 weeks from the receipt of it. The SEIAA will thereafter consider the grant of
approval to such DSRs within a period of 6 weeks from the receipt thereon;

(ii) Needless to state that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it should be
ensured that a strict adherence to the procedure and parameters laid down in the policy of January 2020 should be

followed.” i TR are, Tord, dree” (Ff3ra aremen #), RBM & Iqasy

@ &l B YA gfef eiemTer ameAr (Replenishment Study Report) T (UPDATED D SR ) &7 afasiia=
agr e & @ U A9vEd BRAAE R BT FE By

Hel™ & mlﬁﬂﬂl
Hag,

*’I_____—P-'—'

(afeerer Riw)

Rrerfarer,

{m.
yfarferfy: .

1. fady wft, e vd wfend R, ser e e, awee @ guened va s wriard)
B Ofdre | .

Rrefrer,
3 Al/'ﬂ?ﬂ'ﬂ'ﬁ?l



Dy, 1158 Anexxure-B

fremfareT,
HERAYR |
Har ¥,
ey wfe
O va @y v, e vd @fe Fdener, SoMo
I U= 9T, Qs WA
TS, | |
AP |89 WOHF0 / Replenishment Study / Updated DSR /202223 fe=rap: I&Io / 112023

v smue weragR A arg, aod, dest @@ o ), RBM @ SUAE @9 &3 8 G
qff smaEE (Replenishment Study Report) qof @R WM @ IURF UPDATED DSR SEIAA,
UP ¥ Frafags gRlea avd oM & wau |

HEIgY,

WWWWW%%%WWW??W’?
TifdTer 3o 'Qomms/zozzm@ﬁﬁgwwmmamﬁWw.oszm
oiRa ey e e smew giRa fd T 8-

. “_In the n'-leal"lwhile no lease shall be granted and also no mining shall be commenced in any of the
mining sites in Dfsmcl Saharanpur, Uttar Pradesh before completion of replenishment study, updation of DSR
and grant of environmental clearance/CTE/CTO on the basis thereof in accordance with SSMG, 2016 and

EMGSM, 2020.”

o Wy o gRaae ¢ Reeh ¥ A 0 w0 WEAT 403 /2022 Terona Rig
Wﬁwmamﬁmﬁﬁma%mﬁwmﬁﬁ%aﬁﬁégﬂ:tﬁ
g (Replenishment Study) @ M HIFRIT (Pre-Monsoon) T4 (Post Monsoon) AT fwme # wa—
fefaser &3S (Sub Divisional Committee) &I Fafen wo fo A
608—611, o1del 5 WURaw Hid, Haev—s dere MiSETETE B &F A B B oSG T4 XD
#1 wWergar ¥ Enforcement & Monitoring Guidelines for Sand Mining- 2020 @ feen-fdei &
mﬁﬂﬂﬁﬁﬁmﬁaﬁwﬁwﬁgﬁﬁhﬂaﬁmmgﬂ:ﬁmw‘ﬁm@ﬁ

2l
wﬁaﬁm%mﬁaﬁmﬁm@aﬁemﬁzﬂémﬂﬁww,%w
i 12.012023 ERT PR fam 7@ € f& (UPDATED D S R ) Rrerr wderor @ I 3H
W@Wﬁ?/gﬂﬁmﬁ?&wﬁ%@ﬁmﬁwm@ﬁﬂﬁﬁﬁaﬁmwmm
R 21 ﬁﬁ%%{ﬁmmmwélwammﬁﬁwﬁmﬁmmm
3661—62 /2020 ¥T 3 faER a M aT BN 3 i 10.11.2021 TiRe M fe gbR 8-
“After the draft DSRs are prepared, the District Magistrate of the concerned District shall forward the

n and evaluation by the SEAC.
The same shall be examined by the SEAC within a period of 6 weeks and its report shall be forwarded

to the SEIAA within the aforesaid period of 6 weeks from the receipt of it. The SEIAA will thereafter consider

the grant of approval to such DSRs within a period of 6 weeks from the receipt thereon;
(ii) Needless to state that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence to the procedure and parameters laid down in the policy of January

2020 should be followed.” .

m:mgﬂuaﬁ?wmﬁmmﬁwcﬁmﬁmﬁ) RBM &
Serar @A &l 8g T gfef arezas i (Replenishment Study Report) T (UPDATED DS R ) T
Wwﬁﬁmwﬁ%wsam,upmmmgﬁﬁﬂamﬁmw

P |
HeTid: SUNFATgHr |
HGIY,

same for examinatio

(aRaerer Rig)

W.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SITTING AT NEW DELHI

Original Application No. 44 of 2016
And
Original Application No. 517 of 2015(M.A. No. 1247 of
2015& M.A, No, 1288 of 2015)
¥ And : :
Original Application i&{éﬁf?_f_'Sj§,_;(}iié;fa;'?ﬁ;L-75;'-(’f*»a,A_;_fm, 1311 of
3 2@ : & ;%134;35’10 f_?f 20 1":6);'-

M%}‘-’ & CC & Ors.

Wi

ironment & Forest &

San

jirendra K_gﬁiéfijé;;ﬁﬁi%’iét;-%,}‘-"'o?ﬁnvironment-, Forests &
~ Climate Change & Ors.

nce of order dated 24.08.2016

 Affidavit in complian
A half of State of U.P.

on be

e . Paricwars 3 |Page
] NO. R LI e SO e - e l NO' =
AL UGS SR —— - oy e

& 3 | Comphance Affidavit on behalf of

| .o |Stateof UE. e e, e L e R

(ANKIT VERMA)

STANDING COUNSEL FOR STATE OF U.P.

ankit.sengtup@

B [

H. NO. 11, ABUL FAZAL ROAD, BENGALI MARKET, .
NEW DELHI-110001.

MOB - 09990804440
gmail.com.



167 y’
R - within one week from today. List these matféf?' for
:ff”a’. hearing frorm 05" September, 2016 onwards” : ;
2. That the OA no. 44 of 2016, OA 517 of 2015; 27 £
OA no. 550 of 2015 pertains to the river bed mining and : %
methodology for excavation of mineral from the river j
~ bed dreas In these cases the MGEF g CC, Government '"
of Cfiled its afﬁdav:ts dated 24 02.2016,
12-:;“{3' _Q&;ﬁ@ﬁ& 2016 explaining é
th "'c}cisgy ?f;r éxmvamn of 5
_ as--afs'é ﬁzed xt§ resmnsa
— ially the cases were _
— f}at of in-stream
== overnment of India '
= E_b;eﬁ mining in the 1
ained the method of in- £

_____ gie Government of India
ylained in-steam river bed mining.

| 4 _Q_‘That as regards to mechamzed and manual mining
it is submltted that the mining/excavation of minor
‘minerals is termed as “manual mining” which is carried
out manually by the workers using crowbar, spade or
any other tool which is not being operated mechantcally.
Further, in such operations the mineral excavated is
loaded in the carriers manually, without Us€ of
machines. However, in the present days manual mining
is .not practically possible and  shall only o€

recommended if the project proponent S0 desires or the

Hardhc A T v RETNT Ll e Wik s s G

S PTT T

P M, T e i




Tiv !b&ﬁ areas have high “»lOPF«" .

2

""“T’hat in case nf “semu mechamzed m:mng” both

from the water gtrea Sing Excavatorgr @r__
(drag!;ne : exuavators) Iﬂ such ' eperat:_ona the

rminerals/sand is rfzmovecl weth the help of the machines- o

which are stacked on the rive_r ban_k and thereafter is
- loaded with the help of loaders in the carriers/vehicles '

for further transportation. It is submitted that such
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11. That in reference to regulations of Inter-state
mining and transportation particularly in Yamuna Nagar
and Saharanpur, it is humbly submitted that this Hon'ble
Tribunal vide its orders dated 18.02.2016 constituted a
High Powered Committee under the chairmanship of the
Secretary (Environment), MoEF & CC, Government of
India to submit its report of mining of the minor
minerals in the districts of Saharanpur in U.P. and
Districts of Yamuna Nagar in U.P.. The HPC was also
directed to submit its recommendation on method of
mining to be permitted in the river bed i.e. manual or
semi-mechanized mining. The state of Uttar Pradesh
were also directed to submit their Comprehensive Mining
plan, comprehensive Inter State  mechanism for
checking of mining and transportation of minerals in
respect of respective districts.

12. That the State of Uttar Pradesh has submitted its
comprehensive mining plan of the areas proposed to be
used for mining activity along with the establishment of
check posts to supervise the transportation of minor

minerals and curb the cases of illegal mining.

13. That the High Powered Committee after getting the
report, examined the same and also inspected the area
by a committee headed by Additional Principle Chief
Conservator of Forest, Central Region, Lucknow MoEF &

CC, Government of India,

14, That to ensure effective control on the cases of

iMlegal mining/transportation, the State Government has

19
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’ e 1. That 1 e the abovemerdivasd authinged iffiiar o
2
" ™ the answering H"*ﬂ!tlfﬂ"‘-"“v dtiel bimy Leeyy ﬂ-d;
; autherized tu hilg the present attida st Gy bahiglt 4 g
reapondents, That the Leputiend 19 sl LGL e RaAY 4yil),

- ' 4 4
the facts and circumstances uf 1he inetail Lase nesl win

competent 1o swear this affidavit

2. That the Dopunent has read and utderstoug tre

contents of the present affidavit  The asaen «/ny (nese '

i the affidavil which are not specilically admilad
hereunder must be considered to hase bhaen demen by *

the Deponent,

Most Respectfully Showeth |
1. That it s respectfully subrmitted that this Hon 'Lie

Trnbunal vide order dated 24.01. 2016 vins plessed to

ssue following directions

“All the partics In the present case ay woell as the
cave of Gurpreet Smgh Bogya Vs, Mol & Ors.
Origmal Apphcation No, 176 of 2016 are direected to

file comparative chart in relation to mechonisvd -.."
and manuval miming and the area where minipg
should or should not be permitted including under
the water ar from the river bed or beyond the
particular distance from the river bed. It sha!l also
slote a5 (o how inter-state  muiing  and
transpurtelivn would be controiled and how Lo

areas wie proposed 10 be reyulated particuladdy with

reference o Yamauna Nagar and Sanaranpe: (et
these comparative stoatements pusitive'y be fled

"‘. o '-I
s ko O L e b
-

20
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F No L-11011/146/201 34411 (M)
Government of India
Minislry of Enviconmont, Forest & Climate Change
Impact Assesamant Drision
3™ Flowse Vayy Wing
Indira Parymya Bhiwnr
Jorbagh Hea /'-.Ii'.jmu'l
Mo Dtk 4 10 0073

Dated o™ June, 2017
Qffice Memorandym g

Subject: Record of discussion/minutes of the Mocoting of the High Powerad

of Environment and Forosts & Others) and Original Application No.
304 of 2018 {Jai Singh & other Vs Union of India & others) held on

12.06.2017 under the chairmanship of the Secretary(EFCC) .
regarding.

The undersigned is directed 1o inform thal a meeting of the High Powered
Commitise constituted as per the order dated 18" February 2016 of Hon'ble NGT in
OA. 184 of 2013 {Gurpreet Singh Bagga Vs Ministry of Environment and Forests &
Others) was held on 127 June, 2017 at 1100 Hrs in the Chairmanship of the
Secretary(EFCC) at"R3very Conlerchce Hall, Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi-110004 '

A copy of the record of discussion/minutes of the meeting is forwarded
herewith for your information and further necessary action, -

5(
&\N

(Surendra Kumar)
Scientist ‘F'IDirector(lA)
Tele-fax: 011-24695304
Email: s.kumar1958@gov.in

(1) . 8h. Apoorva Kumar Singh Principal Secretary to Govt,, | laryana,
Mines & Geology Departments, Haryana
[Email; singhak@hry.nic.in]

(i The Additonal Chief Secretary, Department of Mining & Geology, -
Govt, of Uttar Pradesh [EMail-addl.csmlnes@}gmnll.comlPhone

- No: 0522.2238129

(1) Dr. K.K. Khandelwal Additional Chief Secretary, Department of
Environment, State of Haryana.(Emall- -
krishankumat@hry.nic.in)

W

g
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d in accordance with the directions

February, 2016 of Hon'ble NGT ln O.A. 184 of 2

Bagga Vs Ministry of Environment and Forests &%ltzc(grrpreet Singh
Application No. 304 ?f 2015 (Jai Singh & other Vs. Unio:nd Ong.ma]
others) under the Chairmanship of the Secretary (EFCC) of India &

The list of participants/members is enclosed as annexure-|

1. Sh. Manoj Kumar Singh, Joint Secretary, MoEFCC welcomed the
mepnbcrs and informed the committee with the important
actions/decisions taken by the HPC till now, as follows:-

1.  The HPC reviewed the compliance status by the authorities of both the
states and district Administrations of Yamuna Nagar (Haryana) and
Saharanpur (Uttar Pradesh). The authorities from the states confirmed
that the directions given by the NGT on having quarterly meeting of
the two District Administration has been held, check posts have been
estabiished and are being manned as per the directions. The HPC

-~ directed the authorities to continue with the regular meeting between
the District Authorities of the two districts on regular basis.

i  The HPC in its meeting held on 16.05.2016 had recommended the
start of mining in Yamuna Nagar, Haryana after compliance with the
environmental 1&1&5 as comprehensive mine plan including District
Survey Reipart was prepared; there was no illegal mining reported, and
the State had complied with the other directions of the Hon'ble NGT.

The recovery {,{_ecoiqgical-compe;}sation of Rs. 250 crores due to illegal
mining as ordered by the NGT Was to be recovered by the State

Government of U.P. from the violators.

11

[T p———— T e e —

The ‘Fa.o.rcst Research Institute (FRI), Dehradun was assigned the task

Iv.

restoration plan for the illegal mining sites of minor mincrals in
Yamuna river bed in Saharanpur district of Uttar Pradesh. The report
ubmitted by FRI states that the eco-restoration interventions in the

ecologically damaged mining sites are required to be undertaken. The

wtal value of the ecological damage is estimated as Rs. 236.43 crores.
“The Govt. of U.P has been requested to take necessary aciton on this

report.

22

of the study on Assessment of ecological damage and preparation of
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He also informed that the High Powered Cop,
meeting did not recommend commencement of
District of Uttar Pradesh as the State had p
dirccuons of providing the list of individual
mining.

m1ttee in g carhc;
Mining in Sahqranpur 1‘

Ot complieq With the
¥ carying out mcgal

4

2. The Additional Chicl Sccretary, Department of Geolo

BY and e
Government of Uttar Pradesh submitted the following:- Mineg

¥

Jm)‘.-m*—‘

1. The State had prepared a comprehensive mining plan which had been 4
bmeltled to the MOEF &CC.

;T\

ii. The State of Uttar' Pradesh has Jdcntlf eda tentative list of 443 persons. é
involved in illegal mining. The list was submitted in the meeting, 6

3 4

iii. = He mentioned that the persons involved in illegal mining should bc 4

black listed so that they would not be able to carry out mining in U.P,

‘Haryana ‘and adjacent areas. He also informed that a CBI enquiry on :
illegal sand mining was underway in Saharanpur. e
?_ iv.  Due to total ban in mlmng and transportation of minor minerals mé
'R Saharanpur, there is an acute shortage of construction materials llke;%
= sand/course sand etc.,, which is adversely affecting the cconormc 4:
£ development in that area. e

i s

il

1’

v, He also mentioned that the state had now formulated a new policy fo_:_f_"_'
~ sand mining, where allocation of lease is through e-auction. |

-

3 The PrinciE's.l Sccrcr_ary, Department wlﬁg and Mmcs.',:___.
Government of llaryana informed that, since 2002 all the leases are granted:
only through auction. He informed that all the leases in the District Yamuna
Nagar have valid ECs and there are only 4 proposals under consideration for -
EC. He also mentioned that there is confusion with respect to the use in*
mechanized and semi mechanized or manual mining for mining of minor
minerals. Sh. Manoj Kumar Singh, Joint Secretary, MoEFCC clarified that
the Ministry grants EC only based on the method of mining given in th
. ;pxovcd mining plan approve d by the State. '

}, - — e i e e

‘1. g, Sh. Gyanesh Bharti, Joint Sccretary, MoEFCC informed that as pe

TR TR

-

$.0. 141(E) dated 15% Junudr'y, 2016, the District Survcy Report (DSR) |

_ ._mdn 101;3’ i tha, .‘f 1:0,? rant, of EC [or mlx “ kia

." . .'rl"',
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pve, he requested the states (o expedite the Preparation of
e districts for all the minor minerals. o the DSR for e.llaa
5. The Chairman emphasized that action be initiated
- miners. The Government of U.P should carry out the Ecologi

~ of the area as per the report of FRI.

against illega)
cal Restoration |

6. Based on the detailed deliberations, the HPC decided the following:

,
L gl s — 8

The Government of Uttar Pradesh may be allowed to carry out mining
in the district of Saharanpur with mining leases having environmental
clearances and other statutory clearances.

_,...
e

ii.  The State of Uttar Pradesh will submit the final list of persons who
were involved in illegal mining. The persons/companies involved in
illegal mining in U.P. to be black listed so that they will not be able to
carry out mining in U.P, Haryana and adjacent areas and the list to be
kept on the website and also shared with neighboring states.

Tl R

=3 ST SCECRE

L
(he

[
i

3 iii.  The States of U.P and Haryana should prepare District Survey Report
e (DSR) for sand mining as per S.0. 141(E) dated 15% January 2016 for

- - all the districts.

oy 1 s
U Gt (o %5 LA g

The State of U.P will take necessary measures 10 ensure compliance of =
Hon’ble NGT orders and orders of Honble Supreme Court in case no.
OA 184/2013 and Civil Appeal No.D-7484/2016 & Civil Appeal

No.2667 /2016 respectively.

iv.

O T

%

e

The meeting ended with the vote of thanks to the chair.

hhAkAWNw

:;'-;‘"'. f:lﬁ,——l-?-:,h- -
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. 2 Attendance Sheet Annexyre.y
List of Participants of the meeting of the HPC constituted as pe o
directions ln.thc O.A. No. 184 of 2013 in Matter of (}ur}’)rttclp‘;‘.ir Honble NGy
Union of India and Ors. held on 12t June 2017. >ingh Bagga vy

Sr.No. } r‘famel ) Designation and Organisd't‘i"rj'n_ R e SRS

1 Sh._Ajay Narayan Jha Secretary, MoEF&CC —
; ; Sh. }3;1_]&{1-! Ranjan Rashmi Special Secretary, MoEF&CC
}-3 Sh. ?\‘F.Smgh Addl. Chief Secretary, Geology & Mining, Govtof Up
— Dr.K.K.Khandelnal, Add). Chief Secretary, Environment, Haryana e

2 | Sh. Manoj Kumar Singh Joint Secretary, MoEF&CC -
5 Sh. Gyanesh Bharathi Joint Secretary, MoEF&CC ” L
L" Sh. A.K.Singh Principal Sccretary, Geology & Mining, Govt of Haryana
- Sh. V.K.Singh SR Addl, PCCF, R.O. MoEF&CC, Lucknow -
1 9 Sh. C.D.Singh S Addl.PPCF, R.0, MOEF&CC, Chandigarh ",
10 Dr. Ajay Mehrotra = Advisor, R.O, MoEF&CC, Chandigarh
| 11 Sh. Deepak Agarwal Divisional Commissioner, Saharanpur, U.P.
{ 12 Sh. Vivek Saxena, APC, Haryana 5
13 Sh. S. Narayanan, Member Secretary, HSPCB

1= Sh. Surendra Kumar Scientist-F, MoEF&CC

15 Sh. Anil Kumar Sharma Senior Mining Officer, Lucknow ~ )

16 Sh. Rajinder Sharma Regional Officer, HSPCB, Yamunanagar

17 Sh Jagdish Chandra Mining Officer, Mines & Geology, Yamunanagar

18 Sh. Kamaljith Singh A.E.E. HSPCB, Yamunanagar <

1 Sh. Om Dutt Sharma Mining Inspecter, Ofo M.O.YR :
{20 Sh. A.B.Akolkar Member Secretary, CPCB B
j 21 Sh. Dinesh Runiwal Scientist-D, MoEF&CC L
| 22 Dr. J.D.Marcus Knight Scientist-C, MOEF&CC

23 i Sh. Rajesh Isalia SP ,_Ynmung Nagar, Haryana
24 Sh. Pravesh Sharma Mining Engineer, Department of Mines & Geology, Harva
—5 | Sh. R.S.Khasb D.C. Yamunanagar_ =
26 | Sh. Mahendra Singh J.E. UPPCB 25
27 | Dr. Ramesh. A : ! RA (E], MOEF&CC s
25 | Ms. Vidhi Thukral Legal Assistant, MoEF&CC
726 | 8h, P.P.Srivastava Regional Officer, UPPCH _
30 |sh MKTyag AEE, UPPCB k2

25
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Anexxure-D

Frataa Rrafeer SeRaqR
(@1 =)
20)7 )
Sarcell /@O0 / 1HETO-2TIYRE /202223 faies 27 widdt 2093

frn feefiee w3 RO (DSR) @8vagR. 90 %o fR=ie 8 & e dewde w R 13012023 W
agare g a1 fRres! o TR dearde W Igee 98 fFar o @ wwa @ arafaw

T B @ IR |

A TR FIR 93 AN S IR
Frare #@= 7o 218, Yo I T

XAVl |

IRT fAvas argd Baradl 93 25012022 &7 €Y TRV & B T ads Gad 3 e
e ot vepw 22—

=1

aufed @ gza

| (SSMG-2016)  and

(DSR) @=mar T o1 fomer Zosmdone AfeRre
2006 @ WGl @ FIUR UAS 05 ad H G TN
2| afees wim wwn W oSygE T2 g3 ks
Sustainable Sand Mining Management Guideline-2016
Enforcement &  Monitoring
Guidelines for Sand Mining-2020 @& W@UFEl &I
Toored & e @ w2 e am g RAE 2811,
2022 @ FEH WeMe R @EEl dRE G & Aer
Hee @ du @ o1 @ & afFE a@ g DSR
2022 dawse W @ 13012023 @ AERAY D
IS R A f 2|

T WeRAR, 9w 999, 2017 T (S%ie ©F 2 | e Revised DSR has been prepared in |

compliance to Hon'ble NGT O.A. No.
403/2022 (L.A. No. 133/2022. LL.A. No.
13/2023 & LA, No.
19/2023){daljeetsinghvrs. State of UFP. |
&ors] which was disposed by Hon’ble
NGT on 25.01.2025.

| NOTE :- Matter disposed in NGT, so no
| action required on this query |

no

Rell GERGE @ N TR 8 a0y @ @) 98 B |

Rl us allo To o 184,/2013 Ho wshy &RA
gt § grR @ a8 el uF w1 urEr $AE) @1
o R T 3R Ay @ @ B S YIH B
R iy RY W R R @ dfgr a9t g™
Rren @R 7 P! JUR AN Y g
0 THoSoSI0 @ T W d IR Mo THosiodo
ZRT 3N0T0 360/2015 ¥ AW AT 05042019 F
a9 Ud waiERv HEed 3 MEEAsT 2016 M WHH
¢ ¥ UfaR FAA) @ R Rz, 2016 @ gl
F an R A4 udeenzs W av @ Py fad |
| gud afiRed N RSty & arquem § a1 |
vd alaRe WE@d gR Tl TEseE and |
Enforcement & Monitoring Guidelines for Sand Mining- ‘
2020 WFEY 2020 F WY @@ G WA a9 7 WA
FR & T RrE DSR @R T @ fod W ¥
ufar g Brfe @ fFY T ek we fhur T b
¥ @a9 ueer fem faw DSR & fBa g8 7@

DSR has been prepared in conformity
to the provisions of Notification dated
15-Jan-2016 , 25-July-2018, SSMG-
2016 and EMGSM-2020 Guidelines.
The inventory of leases has been
analysed and covered in the detailed |
formats provided in EMGSM-2020 |
Guidelines under Annexure-1 10
Annexure-4

Already complied.

No Action Required

o o1 |dEdr | S B
STNIGT Meeds~d @ U ¢ fgd, Y
ud wfied favmn, o g IR fRAiw 1206
2020 T TS @ ARG forenReRal w1 Rren ademr
Rard § MiSfadem (QuR) & dau 11 T fear 7
s foRr TEEeEN 2020 @1 Uwr <o 411 (a) FT

Jeord =1 ger B )| - |*

26

The procedure is being followed in

conformity to the referred DGM Letter |
dated 12.06.2020.

Modified/Revised DSR is the result of
the compliance of this letter.

No action required.

1
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411 Preparation of District Survey Report

| @) District Survey Report for sand mining shall be
prepared before the auction/eauction/grant of the mining |
lease/Letter of Intent (Loi) by Mining tlcpnrtmcn.i I

Lo department

activity in respective states.

dealing the mining |

4
| Kuma (flVll. APPEAL NO 3661-3662 Dated 10-11-
2021 A Pt andw wif¥a f6a a4 8

14. We  therefore  find it appropriate  to
\ substitute the directions issued by the | @
Tribunal vide judgment and order dated

14™ October 2020, with the followingdirections:
The exercise of preparation of DSR for the

\ i)

districts shall be undertaken afresh. The draft DSRs
shall be prepared by the sub-divisional committees
consisting of the Sub-Divisional Magistrate, Officers
from Irrigation Department, State Pollution Control
Board or Committee, Forest Department, Geological
or mining officer. The same shall be prepared by
undertaking site visits and also by using modern
technology. The said draft DSRs shall be prepared
within a period of 3 6 weeks from the date of this
order. After the draft DSRs are prepared, the District
Magistrate of the concerned District shall forward the
same for examination and evaluation by the SEAC.
The same shall be examined by the SEAC within a
period of 6 weeks and its report shall be forwarded to
the SEIAA within the aforesaid period of 6 weeks from
the receipt of it. The SEIAA will thereafter consider
the grant of approval to such DSRs within a period of
6 weeks from the receipt thereon;
(i) Needless to state that while preparing DSRs and the
appraisal thereof by SEAC and SEIAA, it should be
ensured that a strict adherence to the procedure and
parameters laid down in the policy of January 2020
should be followed
SR Ay # e fa war & [ DSR fed
aﬁma‘)gmaﬂw%améwémaﬂaﬁ
2020 1 aruTE gRREd =y @ fdaw o R
T 2 -
Tdeeig=1 2020
w® g fhas wgel @ @1 Hddl 3 e (daxur fean
T 2 B U@ doex W 1080 {0 ailE @1 e
el <) Ry S e 3R 2 dered @ dra 4 25
o @ g & & [l | [Sret a9
wefd DSR 2022 1 @eker 0 03 11 e e
A2 M B R e BT 24104000 B Srafd g
e 3 1080 A aife auie o € Ul Bl UE
|mésm—ém 2020 @1 Jeddl & 4l ) B S
| yfaRaq wuw o4 A werwedl Hl Raver o T 2
| ifs FeweR Ho 03 B avmR 1 2Ryl @ ISEIGIH
| otz w100 Mo @ g w & R m 8 991 |

_0'1 |
|

27

mo Ualea sararea 2 The State of Bihar Vs Pawan | o

purpose of mining in the State of Bihar in all the |

S 18 W wee A g8 | .

The cluster situation was imposed

. -

The procedure prescribed in the CIVIL
APPEAL No 3661-3662 OF 2020
dated 10-11-2021 is being strictly
being followed.

The DSR and Replenishment studies
prepared by Sub-Divisional Committee
shall be approved by competent
regulatory authorities.

No action required

because mining of small size leases
cumulating to  above than 5 ha
werehappening within 500 meter
periphery and E.C. were taken under
B2 category avoiding Public Hearing
and EIA Studies.

The leases proposed in the DSR
Saharanpur under the channel of
Yamuna is greater than 5 ha. and shall
be appraised under Bl categon
requiring EIA and public consultation.




i d % LIRS B Vs o Ol I
T oy ﬁq\ J‘I T _znei
o ;1'41 ERICESE:
g ¥ Gy
. Gﬁﬂw W QA gamy 4
20 & Hraarsy 4 |f1{q—;q 2 g DSR

when one K Rt ‘ Ao A cluster s

£2enous mineral
Of the other mining lease. In order
rmation mining lease size «
4 _ Ing lease size should
efined in sych a way that dist

cluster : ance between any two
Minins lPrefenably should not be |ess than 2.5 Km.
ot =]i:aeasfe ]should be defined in such way that the
Ot the mining leases in a cluster «
ases uster sho
more than 10 Ha. ould not be

1) The number of

_ a contiguous cluster needs to be
ascertained. Contigu

chiste ous cluster is formed when one
uster is at a distance of 2.5 Kin from the other cluste
H\. —————~ = Bl [rom the other cluster, |
.| A F T w11 e

11 el BT SR a9rar T
? el méeard 2020 B

98 dic IR 9 @
foe Pdfm e o @ TeaRw @1 aem =R
Wwﬁmﬁzozoﬁa@ﬁmmiﬁm
Sgewd e e femm mr 2

4.6 Additional measures where project proponent is
selected by a bidding

In those states where sand plots are auctioned to the
highest bidder, the following is suggested:

It has been observed that bidders try to form a cartel
and bids are received for certain plots where legal
mining is done, and bids for certain other plots don’t
elicit any response. Sand from these un-auctioned plots

is then excavated using the same machinery deployed
for the excavation of adjacent plot which might have
been auctioned off. It is not easily possible for the field
machinery to prevent such illegal activitics. This may t?e
prevented by having plot of larger size.. plots are large in
size as possible are identified for auction. Care may be
taken to ensure that no continuous stretch of plot in the
river bed is divided for auction. A continuous stretch of
plot shall be preferred for auction, and the attempt may
uction it off'in pieces.

naq‘am:b%fa;eéou? o & f wfw A R o ard
G dfel &1 &Fwa gel faur SNy Ak 3@y G
2 AT o WD SR MESAE 2020 D W B
R @A & @l fafed faar Y |

TESTe 2020 @ Gul 70 19 1 v (A1 TR 51
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The clause — g is very rele e
pndezrs'fanding the c]ustg sill[;‘triati}r: zf:crl
IS mis-interpreted by complainant.

Tl?e DSR of district has been shared |
with Yamunanagar district. |
Regarding clause 4.6 the plots of large
S1Z¢€ as possible has been made in river
Yamuna and proposed in DSR. \
Regarding Point -p) -

regarding uploading of
domain has been follow
been

The process
DSR in public |
ed and DR has
forwarded to  concerned
regulatory authority for approval. \
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0) Potential site for mining having its impact on the
torest, protected area, habitation. l';rn.lgcs ete, shall be

e g,
[(feror
1% DSR

' avoided. For this, a sub-divisional committee may be

formefi- which after the site visit shall decide its
suitability for mining. The list of mining lease after the
Feccmmendalion of the Committee needs to be defined
in lhclf(?llo\vi]tg format given in as Annexure-1l. The
Sub-Divisional Committee after the site visit shall make
a recommendation on the site for its suitability of mining
and also records the reason for selecting the mining
lease in the Patta land. The details regarding cluster and
contiguous cluster needs to be provided as in Annexure-
II1. The details of the transportation need to be provided
as in Annexure 1V.

p) Public consultation-The Comments of the various
stakeholders may be sought on the list of mining lease to
be auctioned. The State Government shall give an
advertisement in the local and national newspaper for
seeking comments of the general public on the list of
mining lease included in the DSR. The DSR should be
placed in the public domain for at least one month from
the date of publication of the advertisement for
obtaining comments of the general public. The
comments so received shall be placed before the sub-
divisional committee for active consideration. The final
list of sand mining areas [leases to be granted on
riverbed & Patta land/Khatedari land, desiltation
location (ponds/lakes/dams), M-Sand Plants (alternate
source of sand)] after the public hearing needs to be
defined in the final DSR in the format as per Annexure-
V. The details regarding cluster und contiguous cluster
needs to be provided in Annexure-V1. The details of the
transportation need to be provided in Annexure-VIL
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The statement is mis-leading. DSR has |
been uploaded with Annexure-1 to 4
only. Rest annexures shall be
formalised  after  discussion  of |
objections/suggestions and Annexure 5 l
to 7 shall be the incorporated in final
DSR.
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There is no M-Sand Plant in District.
Rest of the rivers apart from Yamuna |
are non-perennial dry rivers in which
occurrence of replenishment happens
after interval of several years/decades
Hence the length of such dry rivers
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02 1 Existing and |

could not be proposed
No Acnon Required

General Condition of EIA Notification
is not applicable in case of Minor
Minerals.

The quantity of Minor Mineral has
been reported in MT in Annexurel to 4
as per provisions of 2020 Guidelines.
No Action Required.
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Detailed analysis of Cluster and
Contiguous Cluster has been provided |
in the last section of Annexure-3 in
Bullets.

The Minor Mineral is RBM in mixed |
state and not directly sold in markets.
It is crushed and processed by crushers
and then sold by crushers in market.
After allotment of lease the lease
holder will make arrangement with
near by crusher and this arrangement
shall be proposed reported in EIAEC |
studies by lease holder. '
No Action Required.
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e . ——
Same is being complied and necesszr

approvals from concerned regulators
are under process.

¢ No Action Required,

e District Administration has submitted |
its Draft DSR to Yamuna Nagar
district.

e District Saharanpur has not received
revised DSR from Yamuna Nagar
District
No Action Required.

Replenishment study is a continuous
VEar on year exercise.

Hon'ble NGT has accepted the replies
of State and disposed the matiers
related to DSRReplenishment Study.,
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5.1 Generic Structure of ey

Initially replenishment 311.. AT
first survey needs to be cariiz. | the montl of April
for recording the level o . lease Dofore the
monsoon. The second survey i« 1 ;

wient Study
& our survevs. The

*time of closing of
mines for monsoon season. 11/« - will provide the
quantity of the material v\ ore the offset of
monsoon. The third surves necds © - carried out after

the monsoon to kinow im ol material

deposited/replenished in e lease. The fourth
survey at the end of Marel v the guuntity of
material excavated during e 7 clul year. For the
subsequent years, there will L - juirement of only
three surveys. The results o1« - survey s help the
state government to c-tabli- o oplenishmei: rate of
the river. Based on the replen te future auction
may be planned.

The replenishment period o . vn natue of the
channel and season ot depos @ . 2 due 1o variation
in the flow. Such period acd sc0 1 may vary on the
geographical and precipitiion « cructeristic of the
region and requires to be doiinz o e local agencies
preferable with the help o @ - Centrul Water
Commission and Indian Mo vical Dzpartment.
The excavation will, therefire. | = nlted to cstimated
replenishment estimated witi ¢ - _ration of other

regulatory provisions.
o — - -
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.I River bed sand mininge shall 1y
I'..Il..I'I'.IiI] MAth width of 1he rive
Cnward) from river banl

restricted within the
| vulet or 7.5 meters
. cDut up Lo 0% ol the widt
e Iw‘cl'. as the case nay be ;ulul tecided ll.‘l. :&“lllk]“i:l{l:
authority while granting environmental :_'i.'.'n":"tllk't: in |
consultation  with irrigation department.  Regulating
authority while regulating the zonc of river bed mmmg |

shall ensure that the objective to minimize the
effects of riverbank crosion and  consequential
channel  migration  wre achic
possible. In general, the woa for removal of
minerals shall not exceed 60%. of the mine lease |
area, and any deviation or relaation in this regard ‘

|

ed 1o the extent

shall be adequately supporicil by the scientific
report. e The removal of excess deposit has |
! been restricted to 60% of area at one
| point of time/year/season upto depth of
\ 3 meters No Action Required.
| e No Action required

il faunn gRn aiefe- ey St +arfert S \ No lease is overlapping with other lease.
2 wgaa PR (G q © afee @l ® g | The statement IS mis-leading.
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Anexxure-E
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(@7 = argwT)

A H&RL2064/ W30/ Rieaa—divaaiR / 2022—23

fdwa:  Data based objection against the draft DSR for non compliance of mandatory provisions of the
Environmental Impact Assessment as amended by the MoEF&CC vide notification dated
15.01.2016 and notification dated 25.07.2018 and the Sustainable Mining Management
Guidelines, 2016 and & Enforcement Monitoring Guidelines for Sand Mining, 2020.

faie: 0 3 A, 2023

Sr
No.

Questions

Answers

1&

1 Sumit singh rana s/o kanwar pal singh, R/O Village khajuri,
Nagal khajuri Yamuna Nagar, Haryana-135001. Am writing to
you the state and its authourities with respect to the matter that
notwithstanding the direction of the Hon’ble Supreme Court
directing to forbid the auction/e-auction/grant of the mining
lease/letter of Intent without preparation of a valid district survey
report (hercinafter referred to as ‘the DSR), the authorities
prepared the said District Survey Report, disregarding the various
judgement put forward by the Hon’ble Supreme Court as well as
Hon’ble National Green Tribunal, laying down an exhaustive set
to instruction to abide by while preparing the District Survey
Report. The authorities have contravened the Hon’ble Supreme
Court’s direction to strictly follow the mandatory procedure for
preparation of a District Survey Report which is a pre-requisite
for auction/e-auction/granting any mining lease(s)/ letter (LOI)
under the provisions of the Environmental Impact Assessment
dated 14.09.2006 &hereinafter referred to as ‘ElA,2006) as
amended by MoEF Notification dated 15.01.2016 and
Notification dated 25.07.2018. Moreover, the non-preparation of
the valid DSR futher is in contravention to the various decisions
passed by this Hon’ble Tribunal, notably in the case of Original
Application No. 557/2017 titled Anjani kumar v. State of U.P.
and others and the order dated 10.11.2021 passed by the Hon’ble
Supreme Court in Civil Appeal No.3661 of 2020 titled State of
Bihar v Pawan kumar and dereliction of Sustainable Sand Mining
Management Guidelines, 2016 & Enforcement & Monitoring
Guidelines for Sand Mining, 2020 issued by the MOEF.

That the Hon'ble National Green Tribunal In Original
Application No.23 of 2020 titled Pratap Goswami v. State of
Maharashtra Through ist chief Secretary and others (2020 SCC
Online NGT 1682) have made an observation that the guidelines
issued in 2020 is supplemental to existing Sustainable Sand
Mining Management Guideline-2016” (SSMG-2016), and these
two guidelines viz. “Enforcement 7 Monitoring Guidelines for
Sand Mining” (EMGSM-2020) and SSMG-2016 shall be read
and implemented in Sync with each other for preparation fo the
DSR. In case, any ambiguity or variation between the
provision of both these document arises, the provision made
in “Enforcement & Monitoring Guidelines for Sand Mining-
2020” shall prevail. True copy of the judgement and order dated
17.08.2020 having citation 2020 SCC Online NGT 1682 is
enclosed herewith as Annexure No.Al.

The updated D.S.R. has been prepared by Sub-Divisional
Committee of district Saharanpur,As per MoEF&CC
Notification No. $.0. 141(E) Dated 15-Jan-2016, S.0.
3611 ( E) dated 25-July-2018, Sustainable Sand Mining
Management Guidelines 2016 and Enforcement &
Monitoring Guidelines for Sand Mining -2020.
The Sub-Divisional committee was formed by the order
of District Magistrate Saharanpur vide office
memorandum dated 02/05-2022
The DSR was uploaded in the district portal of
Saharanpur district on 13/01/2023
The comments of public were considered and addressed
and then the DSR has been forwarded to concerned
authorities for formal approval.
The UPDATED DSR has been prepared in compliance
to Hon’ble NGT O.A. No, 403/2022 (L.A. No. 133/2022,
[A. No. 1372023 & LA, No. 19/2023) [daljeetsinghvrs.
State of U.P. &ors] which was disposed by Hon'ble
NGT on 25.01.2023.
The complainant in this section is only referring the
regulatory orders and has nothing specific or substantial
to submit.

Evidently, even an final ‘District Survey Report for River Bed
Mining, District Saharanpur’ has not been prepared under the
guidance of SEIAA as directed under the MoEL&CC notification
dated 25.07.2018 and in the judgement order dated 10.11.2021
passed by the Hon’ble Supreme Court in Civil Appeal No. 3661
of 2020 titled state of Bihar v Pawan kumar, It is noteworthy to

Revised DSR has been prepared in compliance to
Hon’ble NGT O.A. No. 403/2022 (L.A. No. 13372022,
LLA. No. 13/2023 & L.A. No. 19/2023) [daljeetsinghvrs.
State of U.P. &ors] which was disposed by Hon'ble
NGT on 25.01.2023.

The Hon'ble Supreme Court order in C.A. No. 3661 of
2020 in the matter of State of Bihar vrs, Pawan Kumar is

Je
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mention that the said DSR, even though is passed under the name
of Sub-Divisional Committee, does not bear any seal or signature
of the requisite officers. Moreover, the final DSR would have to
be prepared by the SEIAA in consonance with the structure
stipulated in appendix X to the EIA Notification, 2006 read with
the Sustainable Sand Mining Management Guidelines, 2016 &
Enforcement & Monitoring Guidelenes for Sand mining, 2020 of
the MOEF & CC and in consonance with the foregoing
Judgement of the Hon'ble National green tribunal but the same
ha.s not been bone in the present scenario. Some key points, inter
alia on grounds, are demonstrated herein below:

E;zi‘grcement & Monitoring Guidelines for Sand Mining,
4.1.1 b) ... In order to make the inventory of River Bed Material,
a detailed survey of the district needs to be carried out to identify
the source of river bed material and alternative source of sand
(M-Sand)..... Thus, it is proposed that for preparation of district
survey report, the auditing of rivers needs to be carried out. There
is already a provision under MMDR Act 2015 for National
Mineral Exploration Trust (MET) wherein a 2% of royalty
amount to be deposited in the trust. This fund is used for mineral
exploration in the country. The Sand Auditing is also a sort of
identification of mineral and State Government may request
Central Govt. for proving funds for river auditing, The Central
Govt. (Ministry of Mines) may also explore the possibilities for
providing the funds for river auditing. The other option is that
State Govt. may conduct such studies by its own fund and th
same may be recovered from the leaseholders to whom the
mining lease will be allocated.

4.1.1 c) District Survey Report is to be prepared in such a way
that it not only identifies the mineral-bearing area but also define
the mining and no mining zones considering various
environmental and social foctors.

4.1.1 d) Identification of the source of Sand & M-Sand. The
sources may be from Eivers, lakes,Ponds, Dams, De-silting
locations, Patta land/khtedari land. The details in case of Rivers
such as [name, length of river, type (Perennial or Non-Perennial),
Village, Tehsil, District], in case of Lakes, Ponds, Dams, De-
silting loctions [Name, owned/maintained by (State Gov/PSU),
area, Village, Tehsil, District] In case of Patta land/ Khtedari
lands [Owner Name, sy No, Area, Agricultural/Non-Agricultural,
Village, Tehsil, District] in case of M-Sand Plant [Owner Name,
Sy No,Area, Quantity/Annum, Village, Tehsil, District] needs to
be recorded as per format given in Annexure-I

4.1.1 e) The entire river stetch needs to be surveyed and original
ground level (OGL) to be recorded and arca of
aggradation/deposition needs to be ascertained by comparing the
level difference between the outside riverbed OGL and water
level..ovas conn

Channelization of the river bed and for this central */ith part
of the river, width needs to be identified on a map. Out of the
% th part area, where there is a deposition/aggradation of the
material needs to be identified. The remaining 3.M area needs
to be kept as no mining zone for the protection of banks.

4.1.1 f) The permanent boundary pillars needs to be erected after
identification of an area of aggradation and deposition outside the
bank of the river at a safe location for future surveying. The
distance between boundary pillars on each side of the bank shall
not be more than 100 meters.

4.1.1 g) Identifying the mining and no mining zone shall follow
with defining the area of sensitivity by ascertaining the distance
of the mining area from the protected area. Forest, bridges,

a circumstantial order specific to state of Bihar wherein
procedure was preseribed in order to conduct sustainable
mining by Bihar State  Mining Corporation, as it was
felt that *.....A¢ the same time, it also cannot be ignored
that when legal mining is banned, it gives rise lo
mushroom growth of illegal mining, resulting into
clashes between sand mafias, eriminalization and  at
times, loss of human lives. It also cannot be
disputed that sand Is required for construction of public
infrastructural projecis as well as public and private
construction activities. A total ban on legal mining,
apari from giving rise to illegal mining, also causes huge
loss to the public exchequer”

A detailed survey was carried out to identify the mineral

sources in the safe zones and mining lots were meticulously

after considering various environmental issues. A detailed
study of the area and rivers were done and observed mineral
resources were reported in Annexurel to Annexure 4 in the

DSR as per the provisions of EMGSM-2020.

e The sub-divisional committee while exploring the mineral
area’s considered relevant and sensitive issues such as
embankment, crucial hydraulic structures, places of
worship and public gathering’s , water intake points etc.
and thereafter formed the mining lots proposed under
DSR.

As an illustration, It is relevant to mention that as a part of this

exercise and after initial studies the area of one recommended

lot (Nuniyari Lot-2)was corrected and decreased due to
observation of irrigation department for maintaining proper
safety zone from embankment.

. Current D.S.R. has been made for RBM/Sand

which is the only Minor Mineral available in the tehsil behat

of district Saharanpur.

The inventory of leases has been analysed and covered in

detail under Annexure-!1 to Annexure-4 of the DSR as per the

guidance provided in EMGSM-2020 Guidelines

. A detailed ground survey was conducted and OGL

were recorded using DGPS and Drone techniques.

. Only removal of excess deposits were considered

and recommended for channelization of rivers.

. Moreover, the removal of excess deposits has been

restricted to 60% of area at one point of time/year/season upto

depth of 3 meters.

. The complainant is challenging the ground level

survey on his own wish without providing any substantial

base.

. The leases has been proper demarcated with geo-
coordinates and recorded in demarcation reports.
. The fixing boundary pillars on the basis of

demarcation report and E.C. are governed as per the Rule-36

of the U.P.M.M.C.R.-2021. and is mandatorily implemented

prior commencement of mining operations.

. The complainant has quoted the rules, but failed to

provide any substantial base and objective behind writing “Not

Done” under compliance status section.

. The sub-divisional committee while exploring the

mineral area’s considered relevant and sensitive issues such as

embankment , crucial hydraulic structures, places of worship

and public gathering's , water intake points etc. and thereafter

formed the mining lots proposed under DSR.

. The complainant has quoted the rules, but failed to

provide any substantial base and objective behind writing “Not

Done” under compliance status section.

. The details of production in last 3 years has been

reported in the D.S.R.

¢ The complainant has limited knowledge of what is meant
by a “Cluster”

« At one side he suggest that smaller mining leases should
be avoided and on the other hand he is suggesting that the

&
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important structures, habitation etc. and based on the sensitivity
the area needs to be defined in sensitive and non-sensitive area,

4.1.1 h) Demand and supply of the Riverbed Material
through market survey needs to be carried out. In addition to

this .ﬁ.\ture demand for the next 5 year also needs to be
considered.

4.1.1 j) The final area selected for the mining should be then
divided into mining lease as per the requirement of State
Government. It is suggested the mining lease area should be so
selected as to cover the entire deposition area. Dividing a large
area of deposition/aggradation into smaller mining lease should
be avoided as it leads to loss of mineral and indirectly promote
illegal mining,

4.1.1 K) Cluster situation shall be examined. A cluster is
formed when on mining lease of homogenous mineral is within
500 meters of the other mining lease. In order to reduce the
cluster formation mining lease size should be defined in such a
way that distance between any two clusters preferably should not
be less than 2.5 Km. Mining lease should be defined in such a
way that the total area of the mining lease in a cluster should not
be more than 10 Ha,

4.1.1 o) Potential site for mining having its impact on the forest,
protect area, habitation, bridges etc, shall be avoided. For this, a
sub-divisional committee may be formed which after the site visit
shall decide its suitability for mining. The list of mining lease
after the recommendation of the Committee needs to be defined
in the following format given in as Annexure-Il. The Sub-
Divisional Committee after the site visit shall make a
recommendation on the site for its suitability of mining and also
records the reason for selecting the mining lease in the Patta
land...........

.1.1 p) Public Consultation- The Comments of the various
stakeholders may be sought on the list of mining lease to be
auctioned. The State Government shall give an advertisement in
the local and national newspaper for seeking comments of the
general public on the list of mining lease included in the DSR.
The DSR should be placed in the public domain for at least one
month from the date of publication of the advertisement for
obtaining comments of the general public.

*  The cluster situation of leases of > 5 ha, falling under B1

total area of the mining leases in a cluster is more than 10
ha, and creating a violation. The interpretation of
complainant is not accepted.

category and requiring EIA and Public Hearing has been
analysed and elaborated in Annexire-1to 4 of D.S.R.
The complainant is merely writing that “Impact of
mining on the adjoining area was not ascertained” and
this comment is not supported by any substantial base of
evidence.
The sub-divisional committee was formed by D.M.
Saharanpur and al the sensitive issues and receptors were
observed through site visits and surveys and thereafter the
list of leases reported under Annexure-II of the D.S.R.

It is pertinent to mention that the Enforcement & Monitoring
Guidelines for sand Mining-2020 puts forward that:-

4.1.1 (e) “Defining the sources of Sand/M-Sand in the district is
the next step for identification of the potential area of
deposition/aggradation wherein mining lease could be granted.
Detailed survey needs to be carried out for quantification of
minerals. The purpose of mining in the river bed is for
channelization of river so as to avoid the possibility of flooding
and to maintain the flow of the rivers. For this, the entire river
stretch needs to be surveyed and original ground level (OGL) to
be recorded and area of aggradation/deposition needs to be
ascertained by comparing the level difference between the
outside riverbed OGL and water level......"” As per the said DSR,
in the district Saharanpur the main source of replenishment of
minerals is ttrough rivers, flowing through th Shiwaliks (which
marks the northern boundary of the district) and depositing the
minerals i.e river bed mineral in it course but the said DSR fails
to mention any detail relating to the due course of the rever, its
catchment area, various siltation sites, original ground level
survey of the river, specific gravity of the deposited material,
flow velocity, discharge capacity, sediment transport capacity
and other relevant and important information, If the main source

. The areas of deposition / aggradation where
surveyed lots were thereafter prepared.

Detailed physical survey was conducted and then DGPS
and Drone were conducted for quantification of minerals as
per 2020 Guidelines. The reference of GSI publication and
district mineral resource map were referred and catchment
area maps, study area maps prepared and OGL recorded.
Lot wie contours were recorded and DSM maps prepared
and after analyzing the pre and post monsoon scenario the
existing and replenished deposits were reported for various
rivers.

of replenishment of minerals of the area is though deposition

éﬁ
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made by river and the said DSR fails to appreciate the details of
the same, it suggest the said DSR is incomplete, deceitful and not
in accordance with the Enforcement & Monitoring Guidelines for
Sand Mining-2020.

That the objective of the Sand mining Guidelines 2020 is
provided in point 3, which clearly states that the objective is lo
identify mineral resources and its optimal utilization. It also
provides for setting up the procedure for replenishment study of
Sand and Post Environmental Monitoring, That further at point
5.1 the Generic Structure of Replenishment Study is provided
which is quoted as under:

“5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys, The [irst
survey needs to be carried out in the month of april for recording
the level of mining lease before the monsoon. The second survey
is al the time of closing of mines for monsoon season. This
survey will provide the quantity of the material excavated before
the offset of monsoon. The third survey needs (o be carried out
after the monsoon 1o know the quantum of marerial
deposited/replenished in the mining lease. The fourth survey at
the end of march to know the quatity of material excavated
during the financial year, For the subsequent years, there will be
a requirement of only three surveys. The results of yecar-wise
surveys help the state government to establish the replenishment
rate of the river. Based on the replenishment rate future auction
may be planned.”

Thus, it is apparent that replenishment study of an area is to be
carried out in the four surveys in the first year and in the
subsequent year and based on this date, the auction has to be
planned and thercafler the leases should have been granted.
Whereas, Table No.-PM/001 of the DSR: Saharanpur only states
the date of Pre-Monsoon and Post-Monsoon season of 2022 and
the remaining survey which needs to be carried out after the
monsoon to know the quantum of material deposited/replenished
in the area and quatity of material excavated during the financial
year was nol exhaustively reflected in the report by which the
true quantification and feasibility of mining operations
considering various environmental aspect could be ascertained,
which is in contravention of the generic structure of the
replenishment study as provided in the 5.1 of the Enforcement &
Monitoring Guidelines for Sand mining, 2020. A True copy of
the relevant extract of the DSR; Saharanpur is enclosed herewith
as Annexure No,A2,

e Replenishment study has been conducted in conformity to
Section 5.2.1 and 5.2.2 of the 2020 Guidelines.

e [eplenishment study is a continuous year on year exercise,

e Mincral resource accounting has been proposed and
implemented in  the studies for post environmental
monitoring.

The Enforcement & Monitoring Guidelines for Sand mining,
2020 also Provides recommendation which are considered
necessary requirements to comply with to facilitate effective
monitoring and enforcement of regulatory provision for mining in
the country stating that:-

“Enforcemental Clearance is a process wherein the regulatory
authorities after considering the potential environment impact of
mining clearance is granted with a set of specific & standard
conditions to carry out mining operations, but often it is observed
that letter or intent is granted for a location which has less
potential for mining and not feasible for environment-friendly
mining, This leads to an unnecessary financial burden on the
mine owners and litigations, Thus, LOI should be preferably
granted for those locations which have the least possibilily of an
impact on the environment and nearby habitation.” It is pertinent
to mention that the replenishment study which forms a part of the
said DSR, declares the quatity of the replenished minerals in the
various area of the district but it is generally observed that the
when an area is advertised for granting of mining lease, a stark

o The necessary studies have been conducted and Modified
DSR prepared with inventory of leases.
e After grant of Lol, the lease holders shall conduct EIA/Data
Collection/Public Hearing and secure E.C. and C.T.O.
e The mines shall be regulated as per the UPMMR-2021
Rules and T&C of E.C. and C.T.O.

A
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difference between then advertised quantity of mineral available
in a specified aren and the replenished quantity of mineral in that
arca could be noticed, Futhermore, if an area for which mining
lease is granted has less potential for mining and is not feasible
for environment-friendly mining, publishing an advertisement in
respect of that area with an amplified quantity of mineral results
not only in gross violation of the Enforcement & Monitoring
Guidelines for Sand mining, 2020 and various judgement put
forward by the Hon'ble NGT in respect of sustainable mining
but also leads to an unnecessary financial burden on the mine
OWNETS.

The Enforcement & Monitoring Guidelines for Sand mining,
2020 difines the details of replenishment study in Section 5.2.4 as
represented below:-

*5.2.4 Replenishment study shall have the details ofi-

(i) List ol instruments

(i) List of soflware

(iii) Establishment of Benchmark by putting No. of
pillar points and various Ground Control Points
(GCP) at the site.

(iv) Ground Control Points (GCP) Collection:-

Various GCPs were observed by using DGPS for
Permanent Banchmarks and for Control points.

) The summary of the clevation data from each
section’s profile based on the post-monsoon the
survey should have mentioned in the table form.

(vi) The detailed comparison of both pre-monsoon and
post-monsoon elevation data shall be attached
(vii) Cross-sectional  depiction of deposition and

crosion for each section in pre and post-deposition

season shall be given supported by relevant field

study data and plan.”
The replenishment study contained in Table-PM/001 showcases
only the information regarding the pre-monsoon and post-
monsoon condition of the mining arca but fail to incorporate
above-mentioned relevant information, making the replenishment
study incomplete. The non-disclosurs of necessary information
defeats the sole purpose of the replenishment study, which is to
bring out the ground condition of availability of minerals and to
nullify the adverse impacts arising due to excessive mineral
extraction.

Raised points complied in the Replenishment Study
Report,

That paras 5.2.1 to 5.2.3 of the Enforcement & Monitoring
Guidelines for Sand mining, 2020 provides for various
methodologies such as physical survey of the field, use of
UAV/Drone and the Accuracy Assessment of aerial date. It is
further submitted that the 2020 guidelines make it mandatory for
the aforementioned report 1o form the part of the replenishment
study but the present Draft DSR: Saharanpur fails to incorporate
the details the aforesaid methodologies for conducting the field
survey, Moreover, by not integrating modern technology, like
drones and satellite imaging ectc. makes the process of
identification of the potential sits and preparation of the DSR
unconvincing and improbable.

Raised points complied in the Replenishment Study
Report.

That it is a matter of concern that according lo the Post-Monsoon
Replenishment study contained in table PM/001 of the said DSR
the Expected Life of Mines® showcase that the mines are in
unsustainable codition where the mean life of the mines is
calculated to be 2.4 Yeas. Meanwhile mining lease had already
been granted In respect of 8 sites in District Saharanpur for a
period 5 year. It is pertinent to mention that when the conditions
of the mines are such, that mining operations could not be done
in a sustainable manner, such areas must only be advertised when

The Replenishment is a year on year naturally occurring
process and lease wise expected life of mine has been
shown in the current report,

The life of mine has been reported as per current studies
and it does not mean that further replenishment shall not
oceur 1o support the 5 year policy,

To create a balance between current life of Mine and 5
year policy, the concept of mineral resource accounting
system as proposed in the studies shall be implemented
lo control over exploitation of minerals,

o
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the quantity of minerals is sufficiently replenishment and the
mines become more resilient to mining operations. In the current
case, it is apparent from the face of the actions of the authority
the district survey report is treated as a necessary burden as none
of the recommendation mentioned in the said report is
incorporated in the actions of the authority.

If the intension of complainant envisages that mines
should only be operated if volumes of 5 years arc
available on the site, then such exorbitant five year
volumes available at mining lots shall be devastating for
environment as it shall lead to change of course of river
channels and cutting of river banks due to non-removal
of excessive deposit’s having elevation of 10-15 meters.

10

The Hon'ble NGT in its judgement dated 08.12.2017 in the
matter of Anjani kumar vs State of Uttar Pradesh & Ors. Inter-
alia mentioned the following regarding sand mining in th Uttar
Pradesh:-

“The date collection and declared for preparation of DSR shall
take precedence over other data and would form the foundation

Notification dated 15™ January 2016 must be prepared by the

for providing mining lease in terms of Appendix-x to the

statutory authority stated therein i.e. DEIAA prior to awarding of
permits for carrying on mining activity in any part of the State of
UpP.”

It is submitted that when the mean expected life of mines is
reflected in the Table No. PM/001 of the DSR-Saharanpur as 2.4
years, granting mining lease of the same area for a period of 5
years is contrary and condescending to the said District survey
report and against the various order and judgement of Hon’ble
NGT.

. The said judgement required preparation of DSR
with replenishment study reports and the process has been

completed by the district.
Rest replies as reported in above Point-9 is also relevant

here.

11

The “Enforcement & Monitoring Guidelines for Sand mining-
2020 puts forward its objective as follows:-

“It states that the main object of preparation of District Survey
Report is to ensure identification fo areas of
aggradation/deposition where mining can be allowed and
identification of areas of erosion and proximity to infrastructural
structures and installation where mining should be prohibited and
calculation of annual rate of replenishment and allowing time for
replenishment after mining area. That is submitted that the sple
purpose of preparation of DSR is to promote and safeguard
sustainable mining but when the DSR is overlooked by the
authorities the purpose of the said report is defeated and results
only in environmental degradation.

. The sub-divisional committee while exploring the
mineral area’s considered relevant and sensitive issues such
as embankment, crucial hydraulic structures, places of
worship and public gathering’s , water intake points etc.
and thereafter formed the mining lots proposed under DSR.

As an illustration, It is relevant to mention that as a part of
this exercise and after initial studies the area of one
recommended lot (Nuniyari Lot-2)was corrected and
decreased due to observation of irrigation department for
maintaining proper safety zone from embankment.

12

That apart from the aforementioned anomalies the draft DSR | o
further skips the mandatory compliance as enumerated in EIA

Notification,2006 (as amended) read with the Sustainable Sand | *

Mining Management Guidelines, 2016 & Enforcement &
Monitoring Guidelines for Sand mining, 2020 of the MOEF &
CC and direction of Courts. That the ovservation made by the
Hon’ble National Green Tribunal, Central Zone Bench in the case

of Appeal no.02/2021 to appeal no.05/2021 (cz) (i.e. No. | o

13/2021) titled Prabhat Mohan Panday v. State of Madhya
Pradesh and others have also not been complied in the dreft DSR.
The following grounds are enlisted herein below which should
also be treated as objections:

(i) There exist discrepancies between the total
mineable quantity of minerals available in 8 areas,
mining lease of which has already been granted
without preparing a District Survey Report and the
replenishment study contained in Table-PM/001
which suggest that the replenished quantity of
mineral is considerably less than the advertised
quantity.

The Sub-Divisional Committee has very
conveniently ignored the subsequent requirements
contained in amendments introduced t::?’ MOEF
&CC vide EIA Notifications dated 15" January

(ii)

The referred litigations related to NGT Central Zone and
orders are specific to the State of Madhya Pradesh.

The Modified D.S.R. and Replenishment Studies of
district Saharanpur were prepared in compliance to the
N.G.T. order O.A. No. 403/2022 (I.A. No. 133/2022,
LLA. No. 1322023 & LA. No. 19/2023)/daljeetsinghvrs.
State of U.P. &ors] which was disposed by Hon’ble
NGT on 25.01.2023.

DSR has been prepared in conformity to the provisions
of Notification dated 15-Jan-2016 , 25-July-2018,
SSMG-2016 and EMGSM-2020 Guidelines.

A
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2016 as well as Notification dated 25" July 2018,
which prescribes the requirement of prepearing
District ~ Survey Report  before  according-
Environmental Clearance and also lay down the
processes to prepare District Survey Report. The
main objective of the preparation of District
Survey Report (as per the Sustainable Sand
Mining Guideline 2016) is to ensure the
identification of arcas of aggradations or
deposition where mining can be allowed; and
identification of arcas of erosion and proximity to
infrastructural structures and installations where
mining should be prohibited and calculated of
annual rate of replenishment and allowing time for
replenishment after mining in that arca. In absence
of these details mining cannot be done in
sustainable manner. MoEF &CC has come out
with Sustainable Sand Mining Guidelines 2016 as
well as Enforcement and Monitoring Guidelines
for Sand Mining 2020 in consultations with the
States for Strict implementation. This is in brazen
disregard to directions issued by Hon’ble Supreme
court in case of Goa foundation v Union of India,
2014 (6) SCC 738 and in Samaj Parivartana
Samudaya and Others v. State of Karnataka and
Others, (2013) 8 SCC 154.

(iii) In addition to above, the MoEF & CC, in
supplement and addition to the Sustainable Sand
Mining Management Guidelines, 2016 issued the
Sustainable Sand Mining Management Guidelines,
2020 giving importance to the DSR and
monitoring mechanism. The guidelines issued in
2020 in point no.4.1.1 (A) repuires that DSR for
sand mining shall be prepared before the
auction/e-auction/grant of the mining lease/Letter
of Intent (LOI) by Mining Department and the
data collected and declared for preparation of DSR
shall take precedence over other date and would
form the foundation for-providing mining lease
but here even after preparation of the DSR, the
report is considered merely a piece of document
and its recommendations are disregarded before
issuing a advertisement in respect of granting
mining lease for various areas of the district.

(iv) The permissible quantity shall be up to the
mineable quantity fixed in mining plan and it is
required to calculate the mine which has been
excavated by the previous lease holder and to
reduce and subtract the amount which has already
been mined while transforming the EC but the
same has not been done by the mining department
while proceedings in case of transfer of EC or
preparation of DSR. In the cases where nothing
has been done in accordance with the rules, it is in
violation of environmental rules and directly or
indirectly result the demage of environment.

(v) The Hon’ble National Green Tribunal in the its
recent Original Application No. 38/2022 (CZ) Ajit
Kumar Versus State of Madhya Pradesh & ors.
Held that:-

“The  Sustainable  Sand Mining
Management _Guidelin, 2016 & 2020 Provides for

A
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the preparation of DSR and MoEF has issued
necessary directions. It is settled Law that District
Survey Report for Sand Mining shall be prepared
before the auction/e-auction/grant of mining lease
by the Mining Department or department dealing
with the mining activities in the respective States.
DSR is to be approved at the level of SEIAA with
the help of SEAC. The DSR becomes final on the
date when it is approved by the SEIAA. With
regard to the DSR relating to the district Raisen it
was approved on 23.05.2022.

In the present case the said DSR:
Saharanpur which has been only finalized by the
Sub-Divisional Committee and subsequently
published without forwarding the said DSR to the
SEIAA for its final approval.

13

That it is well settled principle of environmental jurisprudence
that before the issuance of environmental clearance, the impact
agency has to prepare a set of recommendations based on
technical assessment of documents and data, furnished by the
project authorities. Further, the solicitation of the public
comments/public consultation is also a pivotal factor that has to
be taken into consideration. The same has also not been done in
the preparation of the present DSR.

The recommendations has been made in the replenishment
study reports by sub-divisional committee.

14

Accordingly, I, Sumit Singh Rana request you to kindly take
action to incorporate the environmental laws and the various
directions issued by the Orders of the Hon’ble NGT and Hon’ble
Supreme Court in preparation of the District Survey Report:
Saharanpur and further stop/cancel any auction/tender/e-auction-
cum-e-tender, inviting bids for granting of mining lease in
District Saharanpur with immediate effect, failing which 1 will
have to seek appropriate legal remedy in course against the State
Government and Officers in-charge before the Hon’ble National
Green Tribunal/and the Hon’ble High Court in  contempt
proceedings.
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JRDATED
DISTRICT SURVEY RERORTH(D:iSIRY) = SAHARANRPUR
RivenBed Mining)

As per MoEF&CC Notification No. S.0. 141(E) Dated 15-Jan-2016,5.0. 3611
(E) dated 25-July-2018, Sustainable Sand Mining Management Guidelines
2016 and Enforcement & Monitoring Guidelines for Sand Mining -2020.
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\ Introductio

' Overview of Mining Activity in the District

List of Mining Leases in the District with location,

area and period of validity

4. | Details of Royalty or Revenue received in last

three years

5. ! Detail of Production of Sand or Bajri or minor

mineral in last three years

6. | Process of Deposition of Sediments in the rivers

of the District

General Profile of the District

8. | Utilization Pattern in the district: Forest,
Agriculture, Horticulture, Mining etc.

9. | Physiography of the District

10. | Rainfall: month-wise

11. Geology and Mineral Wealth.

District Survey Report — Saharanpur (River Bed Mining)
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12. | (a) District wise detail of river or stream and
other sand source;
(b)  District wise availability of sand or gravel
or aggregate resources;
(c) District wise detail of existing mining
leases of sand and aggregates.

13.| Drziitl_age system with description of main rivers

 Salient Features of Important Rivers and Streams

14. Mineral Potential

15. Annual Depo_s_iticF

District Survey Report — Saharanpur (River Bed Mining)
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L. Introduction

On January 15th 2016, Ministry of Environment, Forest
and Climate Change, Government of India issued a
notitication and in which Para 7(iii) (a) and Annexure X
purpose and structure of District Survey Report has been
discussed. District Survey report (DSR) will be prepared
in every district for each minor mineral. The District
Survey Report will guide systematic and scientific
utilization of natural resources, so that present and
future generation may be benefitted at large. The
purpose of District Survey report (DSR) “Identification of
areas of aggradations or deposition where mining can be
allowed; and identification of areas of erosion and
proximity to infrastructural structures and installations
where mining should be prohibited and calculation of
annual rate of replenishment and allowing time for
replenishment after mining in that area”. The District

Survey report (DSR) will contain mainly data published

',\\!"[-’.,- 3

District Survey Report - Saharanpur (River Bed Mining)

47



1 1 92 Page 5 of 36

and endorsed by various departments and websites
about Geology of the area, Mineral wealth details of
rivers, Details of Lease and Mining activity in the District
along with Sand mining and revenue of minerals. This
report also contains details of Forest, Rivers, Soil,
Agriculture, Road, Transportation and climate etc.
Further MoEF&CC has issued two Guidelines Sustainable
Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidelines for Sand Mining -
2020 and guided that “Enforcement & Monitoring
Guidelines for Sand Mining” (EMGSM-2020) and SSMG-
2016 shall be read and implemented in sync with each
other. In case, any ambiguity or variation between the
provision of both these document arises, the provision
made in “Enforcement & Monitoring Guidelines for Sand
Mining-2020 “shall prevail.

Further the Hon’ble National Green Tribunal Principal
Bench vide its order dated 30.05.2022 in O0.A. No.
403/2022 (LA. No. 133/2022) has directed District

T (¥
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‘Hl Administration to complete replenishment study and
' update D.S.R.
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The Himalayas is the younger most mountain system of
the world S 1
W hiCh can Siwaliks in North-West India |

be divided /.
into the
greater | e
Himalayas, \
Xas lesser .“::_“-;«,'; ", Mo et G
Himalayas | .. , Upper Swvaik Go
and the o

outer
Himalayas ! S—

depending L —

rrrrrrrrr

on the average elevations (Burrard & Hayden, 1907;
Wadia, 1944).

The outer Himalayas or the southernmost foothills of the
Himalayas, ranging from elevations of 600-1200 m are
also referred as the _Siwaliks* (Bose, 1972; Burrard &
Hayden, 1907; Wadia, 1 944).

These hills are distributed parallel to the Himalayan hills
from the Brahmaputra valley to the Potwar Plateau of

Pakistan (Krishnan, 1943) and cover the Indian states

Y \
T\
L |
!
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4. Details of Royalty or Revenue received in last three

years.

R.B.M. is a naturally occurring minor mineral in the
district and has potential for serving the requirement of
raw material for Government development projects,
commercial and real estate as well as for individual
needs and provides large scape direct and indirect
employments.

Time to time identification of mineral exposure areas is
required to control illegal mining and its safe extraction
/ removal is required to maintain the natural channel of
rivers. Further the activity provides Royalty / Revenue to
State Government.

Minerals- Minor mineral Sand, Bajri & Boulder in mixed
state (also known is River Bed Material - R.B.M.) and

some sand deposit areas are available in various river
beds in district Saharanpur. The details of such areas has

been provided in Chapter-2.

Mineral Based industries.

(i) Stone Crushers

District Survey Report — Suharanpur (River Bed Mining)
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Details of Royalty or Revenue received in last three years.

Financial Year Revenue (In Laks)

2019-2020 3611.00
2020-2021  7488.00

2021-2022 ' 6322.00
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5. Detail of Production of Sand or Bajri or minor mineral
in last three years

¢ SAND

2019-2020 1 99,136
2020-2021 5,17,270
2021-2022 717,625

¢ Sand, Bajri & Boulder in mixed state (also known is
River Bed Material - R.B.M.)

Financial Year Production (in Cubic Meters)

2019-2020 2,46,950
2020-2021 4,94,796
2021-2022 9,07,789

District Survey Report — Saharanpur (River Bed Mining)
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6. Process of Deposition of Sediments in the rivers of the
District

The sediment of a river is commonly considered to be
aesthetically displeasing and environmentally
degrading. Conversely, part of the sediment (sand and
gravel) may represent a natural resource for use by

society. The potential

usefulness of the
sediment is enhanced e oo
when it is composed ‘:ﬁg:‘fggi‘% mc@ magaﬁbieﬁ’
of particle sizes found 5= £ &t VL 05 S oo
in deposits on the
river-bed that would be replenished by newly
transported sediment after mining. As such, river
| deposits become renewable resources, periodically

replaced by sediment transport in the river.

(')

| e Bed-load Material: The mixture of sediment that
composes a streambed. Bed material is stationary,
but particle size is important to sediment
transport because as energy level of a stream
increases, some bed- material particles are
mobilized and become part of the bed-load or

|
g ?_\'—_1__;{:;\‘\\
[ 8 S\ ’4-"\
LR St -Ha"'% : 1 District Survey Report — Saharanpur (River Bed Mining)
2. Se & : b |
= 5
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- _M-;(._,'.f; r‘_-'.-1,,-fr
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suspended load.

e Bed-load discharge: A measure of the quantity
(weight) of bed-load per unit time also referred
to as bed-load- transport rate.

e Bed Material: The mixture of sediment that
composes a streambed. Bed material is stationary,
but particle size is important to sediment
transport because as energy level of a stream
increases, some bed-material particles are
mobilized and become part of the bed -load or
suspended load. In this report, composition of bed
material is defined by particle -size distribution.

e Suspended Sediment Material: Usually small
particles, suspended by turbulence of the flow or
existing as colloids, and transported at about the
same downstream velocity as the flowing water.
Suspended sediment is distributed at all depths in
flowing water.

e Suspended-sediment load: A general term
referring to the quantity (weight) of suspended
sediment in transport. |

e Suspended-sediment discharge: A computed value |
of the quantity (weight) of suspended sediment

“o-per unit time, also referred to as suspended-

District Survey Report — Saharanpur (River Bed Mining)
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sediment transport rate.

* Total sediment load: The sum of bed load and
suspended sediment load.

* Total sediment discharge: The sum of bed load
discharge and suspended-sediment discharge.

District Saharanpur can be divided into three
physiographic divisions, the structural hills, the upper
physiographic divisions, the structural hills, the upper
piedmont plains or the Bhabar, and the Terai or the
lower piedmont plains.
The entire

mm| | | |
northern X% M 1 006

|
part of the ‘ ‘

district is
formed | W
structural lc‘“‘!l Pebbies | $ands I s

hills named Siwaliks. In this area the relief is high with

steep and sharp hill slopes. The rugged topography of
,,J_;I_:.e\area affords well for high run off. In the area the

= ‘_ \
Zoam =\ District Survey Report — Saharanpur (River Bed Mining)
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upper and middle Siwaliks are encountered but the
lower Siwaliks are missing. Lithologically the Siwaliks
here are composed of sand stones, conglomerates, sand,

clays and silts. There are several major and minor

faults.

The second units lying just below the foothills of
Siwalik locally called as Bhabhar, is characterized by
boulders, pebbles, cobbles etc. with relatively dry
terrains fringing. The Siwalik foot hills with gradient
around 5 m/km. which is much higher than the
southern plains.

Geologically the term Bhabhar is used to deposits
formed along the foothill zone by coalescence of series
of alluvial and talus cones, composed of heterogeneous
materials ranging in texture from boulder, gravel to
sand and silt. These Bhabhars in Saharanpur district
are known as ‘Dhar’ covering mostly the ‘Muzaffarabad’

and ‘SadauliQuadim’ blocks.

/ District Survey Report — Saharanpur (River Bed Mining)
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piedmont plain. The plains sloping gradually by
southward have around 1.5m/km. gradient.
Lithologically, the area is characterized by coarse sand
& gravel.

These plains are further divided into lower piedmont
plains the older alluvial plains and the younger alluvial
plains. The lower piedmont plains show flat to
undulating plains with gradient towards southwest.
The older alluvial plains also show flat to undulating
topography characterized by sediments brought by

rivers Yamuna and Ganga.

The younger alluvial plains lie along river Yamuna
exhibiting gently sloping and slightly undulating
terrains. It comprises younger unconsolidated alluvial
material of varying lithology consisting of fluvial land
formed as paleo-channels, meanness scar and point

rs. The younger alluvial plains also consist of sand
( Tl 5

o 1
AN N R,
f—;'-J__ T N
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bars flood plains and ravines along river Yamuna.

(source - CGWB NR, Lucknow Report on Aquifer Mapping & Management
of Ground Water Resources, Saharanpur , Uttar Pradesh; J.P Gautam

Scientist 'D’)

&L L
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7. General Profile of the District

District Saharanpur is north-western part of Uttar
Pradesh, lying between 29034’ and 30024’ N latitude
and 77007’ and 77058 E longitude falling within the
survey of India toposheet nos. 53F and 53G. River
Yamuna marks the western boundary of the district
separating U.P. from adjoining state of Haryana. The
extreme north-western part like beak structure touches
with Sirmaur district of Himanchal Pradesh. In north lies
Dehradun (Uttarakhand) and in the east it faces

Haridwar district also being the part of Uttarakhand
State. Muzaffar Nagar and Shamli districts marks

southern boundary.

Salient Features of the District -
Geographical Area 3689 Sq/Km

Total Population (2011)  34,64,228

Tehsils 5 Tehsils
(Behat, Saharanpur,
Nakud, Rampur Maniharan
& Deo Band.)

District Survey Report — Saharanpur (River Bed Mining)
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Blocks 11 Blocks
(Sadauli gadeem,
Muzaffarabad, Puwarika,
Ballia Kheri, Deoband,
Sarsawan, Nagal, Nanuta,

Nakud, Gangoh & Rampur

Maniharan.
Panchayat 113
Revenue Villages 1235

(201-2011)

Saharanpur is primarily and agricultural district.
Roughly 70% of the land is under agricultural use still the
region is of little importance from the point of view of
pastures. Agriculture plays an important role in the
economy of the district. One significant feature is that

even though the agricultural land for food crops has

reduced in recent years the food production has H
“fncreased considerably. The significance of commercial k

e =\
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crops have increased manifold as a consequence of
sugarcane production.
The important food crops of the region are Wheat, Rice,

Maize, Jawar, Bajara, sugarcane; oilseeds, cotton and jute
are the main commercial crops

= : District Survey Report — Saharanpur (River Bed Mining) |
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Location Map of District Saharanpur, Uttar Pradesh
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9. Physiography of the District

Saharanpur forms the most northerly position of the Doab land
which stretches between the holy rivers of the Ganges and the
Yamuna, The Shivalik hills rise above it on the northern frontier,

The portion of Doab in which Saharanpur is situated was
probably one of the first region of upper India occupied by the
Aryans colonisers as they spread eastward from the Punjab.

Saharanpur district attained the status as Saharanpur division
in 1997 of Uttar Pardesh. As regards its physical features the
north and the north east of the district is surrounded by Shivalik
hills and separates it from the Dehradun district in the recently
created state of Uttranchal.

The river Yamuna forms its boundary in the west which
separates it from Karnal and Yamunanagar districts of Haryana.
In the East lies the district of Haridwar which was the part of

district Saharanpur before 1989 and in the south lies the district
Muzafarnagar.

At the time of the British Rule District Muzafarnagar was also a
partof district Saharanpur. The district is in a rectangular shape
and it lies between 29 degrees 34 minutes 45 seconds and 30
degrees 21 minutes 30 seconds north lattitude and 77 degrees 9

minutes and 78 degrees 14 minutes 45 seconds east longitude.
Its total area is 3860 square Kilometers.

L

! #74 f.ﬂ i
I i N ;
‘ e i :J 1 )
o | YRR
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The district presents many varieties of features and differs in

general appearance than any other portion of the Doab and
Gangetic plain as a whole. It is true that most of the area belongs

to the upland Bangar which strethchesin a continuous line up to
Allahabad i.e. Junction of the two great rivers and on the either
side is the broad and low lying valley full of swamps and back
waters with wide open grass plains and Tamarisk jungle but in
the north, There are the steep hills of Shivalik chain which
appear in a far more marked form in Saharanpur than any other
district of Uttar Pardesh while below the hills are to be seen in a
modified form the prevailing characteristics of the Bhabar and

Tarai region.

The main characteristics of the district can be divided into four

parts.

1. Shivalik Hill Tract
2. The Bhabar Land

3. Bangar Land
4. Khadar Land (Yamuna, Hindon)

Yamuna is the important river of the district. Apart from this
Solani, Hindon, Ratmau, Nagdev have also played an important
role in the physical reconstruction of the district. All the rivers
of the district submerge either in Yamuna or in the Ganges.

Df.\‘gfff Survey Report — Saharanpur (River Bed Mining)
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10. Rainfall: Month Wise

The average annual rainfall (Year 1951-2000) in the
district is 963.9 mm. About 80% of rainfall takes
places from June to September. During monsoon
surplus wateris ‘
avaliable  for

deep ‘
percolation to |

ground water. = ‘
The climate is |
sub humid and I | I I I I | | | I
, s s Wi 2Dty e M€ fie NS MR brerae |

characterized

by general
dryness except in the brief period during the monsoon

season. Summer is hot and winter is pleasant cold
season. There is a meteorological observatory at
Meerut, which may be taken as representative of
meteorological condition. May is the hottest month.
The mean daily maximum temperature is about 400C,
mean daily minimum temperature is about 240C and
maximum temperature some time rises to 440C. With
the onset of southern monsoon by the end of June,
| there is appreciable drop in temperature. January is

the coldest month with mean daily temperature at
AT
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10. Rainfall: Month Wise

The average annual rainfall (Year 1951-2000) in the
district is 963.9 mm. About 80% of rainfall takes
places from June to September. During monsoon

surplus water is
available for
deep

percolation to
ground water.
The climate is
sub humid and

it is
characterized
by general

WaninCall in oeim Trom 20000 g 200R of
Saharanpur istrict
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dryness except in the brief period during the monsoon
season. Summer is hot and winter is pleasant cold
season. There is a meteorological observatory at
Meerut, which may be taken as representative of
meteorological condition. May is the hottest month.
The mean daily maximum temperature is about 400C,
mean daily minimum temperature is about 240C and
maximum temperature some time rises to 440C. With
the onset of southern monsoon by the end of June,
there is appreciable drop in temperature. January is
the coldest month with mean daily temperature at
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about 200C and mean daily minimum at 70C. The air is
dry during the major parts of the year. In south-west
monsoon season, the air is very humid and April and
May are usually driest months. The mean monthly
relative humidity is 67%. The mean wind velocity is
6.70 Km/h. The potential evapo- transpiration is
1545.90 mm.
Rainfall Data (mm) of Saharanpur District, U.P. (2009-2018)

YEAR AN | FER | MAR | APR | may | Jun oL [ auG [ oser [ oot | NDV [ pre | ToTAl
2009 00 306 o0 | 00 on oo p2m0 | zenal znan |00 0o ) arl |
010 | 83 0.0 oo | 00 193 | 2| aezo | 2msal wmr | oo 00 | o | rzzae I
201t 00 3270 wal w0l ewo! zesl tenz| isael wzes| eol oo | oo anzs | :
012 | 10.3| L7| 33| 183] 20| 40| 1630 qg06 tezy| 00| oo | wml 700w |
2013 934 1631 00 | 00 o0 e 1760 | 417 70 | 720] 00 | 247 15erw |
2014 65,0 5.2 12.3 a4 12.7 2000 7.0 (] n7z.n 2.7 N1} 110 hTh
15 | 17| 18| 18| 86| &7 | s07| 2me| a7l 7ea | 74| e [ 0| 73024 | :
2016 | 0 | § | 83| & | sw7| s60| 2757 2004 i ] 0 w6z | |
2017 | 483 33 67 o0 w0 | weed] wzal wmzol wezoe| eol oo | 27 7014 l
2018 20| 103 a7 | 153] 13| 1139 47| 2ezs| 1500| 343 07 | w0 wesn
TAVERAGE | 244 337 186 RS | 178 | 1056 2549 2373 1544 l'i.tl! o | enl wize '

Summary of Rainfall Data:-

Year / Duration Average Annual Rainfall (mm) '
"~ (Year 1951-2000) - 50 years | 963.90 | |
~ (Year (2020) | 973.10

(Source CGWB - Ground Water Year Book, Uttar Pradesh 2020-2021 released on December -

(Year 2009-2018) - 10 years 877.62 |
2021 and its past editions)
|
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11. Geology and Mineral Wealth

Geologically, the area consists of sandstone, claystone
and conglomerate of Siwalik Group of Pliocene to
Early Pleistocene in age and unconsolidated sand,
silt and clay represented by Older and Newer

Alluvium of Middle Pleistocene to Holocene in age.

Siwalik Group in this area is divisible into two
formations i.e. Middle Siwalik consisting mainly of
sandstone  and Upper Siwalik consisting  of
conglomerate. The rocks of the Siwalik Group are
folded and faulted and override the Alluvium along
the Foot Hill Thrust (concealed). The Siwalik rocks
have been recorded up to a depth 4170m. The
Alluvium may be differentiated into Older Alluvium,
consisting -of oxidized (brown, yellow and khaki

| color) sediments, and Newer Alluvium comprising

unoxidised (grey and Kkhaki color) sediments. In

Saharanpur district Varanasi Alluvium of Pleistocene

_age. represents Older Alluvium. The Varanasi
AT N

i O b s | a 2 m - 5
/ 4 fé:‘ﬁi A\ District Survey Report — Saharanpur (River Bed Mining)
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Alluvium contains polycyclic sequence of micaceous
sand, silt, and clay with occasional kankar layers. The
Newer Alluvium of Holocene age is divisible into Fan
Alluvium, Terrace Alluvium and Channel Alluvium.
Fan Alluvium overlies the Varanasi Alluvium and
comprises gravel beds and coarse sand with minor silt
and clay. Sequence of gravel, sand and silt occupying
Terrace along Ganga and Yamuna rivers, comprises
constitute Channel Alluvium. Loose gravel, sand of
point- and-channel-bars and sand-silt offlood plain,

of rivers, constitute Channel Alluvium.

Geomorphologically, the terrain of Saharanpur lying
between Ganga and Yamuna rivers is differentiated
into Low Structural Hills, to the north, and Ganga plain,
to the south. Low Structural Hills (sub-Himalaya),
constituting anarrow zone with elevations of 500m to

1000m above mean sea level trend NW -SE, has high

drainage density and ruggedness index. The Ganga

plain lying to the south contains Upland and Lowland.

The Upland with elevations of 200m to 500m above

District Survey Report — Saharanpur (River Bed Mining)
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Meéan  sea level slopes southward,  occupies
Interfluves and is divisible into Varanasi Plain and

Alluvial Fan. Alluvial Fan can be distinguished into a
northern rugged, gravelly ground with straight
incised streams, commonly known as Bhabhar, and a
southern undulating, silty ground with shallow

sluggish streams, generally known as Tarai. The Tarai

merges with Varanasi Plain.

The ground of Varanasi Plain is silty to sandy with
relict fluvial features. The Lowland, separated from

Upland by 5 to 25 m bluffs, contains one to two levels

of Terrace Plain and Channel Plain. Riverbed and its

flood plain make Channel Plain.

In Saharanpur resources of land and water are in
Ganga and Yamuna drainage basins. Ganga and
Yamuna originate from Himalaya and are gravelly to
sandy, braided, snow fed and perennial rivers. Spring
and groundwater fed streams/rivers  originating ‘i
from foothills are Solani, Hindon, Sahansra Rao,

Ratmau Rao, Budhi, Yamuna, Kali and Krishnai.

[ o ‘E;,» "“-1 District Survey Report — Saharanpur (River Bed Mining)
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Surface water -streams, Tals and canals (Ganga and

Yamuna channel systems)- and groundwater found
in sand layers (aquifers) sustain domestic and
irrigation needs. Groundwater occurs in a four-tier
aquifer system under water table and confined

conditions.

Aggregate /construction material is excavated from
Channel Alluvium, Fan Alluvium deposit and upper
Siwaliks. River water of major rivers is tamed and

utilized for human sustenance.

Alluvium, Alluvial Fan and sub-Himalaya belt of soft
to moderately hard sedimentaries constitute
geotechnical provinces of Saharanpur. Bhabhar part
of the Fan is not suitable for settlement. Landslides in
hills, gully erosion in Bhabhar, bank erosion by Ganga
and Yamuna in Floods affecting terraces are hazards
of Saharanpur district, |
DISTRICT RESOURCE MAP - GEOLOGY AND MINERALS
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12. (a) District wise detail of river or stream and

other sand source;

'(b) District wise availability of sand or gravel

or aggregate resources;
() District wise detail of existing mining

leases of sand and aggregates.

'13. Drainage system with description of main rivers

Salient Features of Important Rivers and Streams

14. | Mineral Potential
|
" 15. | Annual Deposition

In compliance to Serial Number 12, 13, 14 & 15 the pre-monsoon
and Post-Monsoon-2022 replenishment study report of District
Saharanpur has been prepared in con conformity to Enforcement
& Monitoring Guidelines for Sand Mining -2020.

The summarized results of replenishment study for the period of
P Pre and Post- Monsoon, 2022 is as under:-

District Survey Report — Saharanpur (River Bed Mining)
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of Jammu and Kashmir, Punjab, Himachal Pradesh,
Haryana, Uttarakhand, Uttar Pradesh and Assam
(Yadav, Panwar, Arya, & Mishra, 2015).

Total of 22 leases have been identified in the District out
of which 16 are located on the bank of Yamuna River
which is a perennial river and has source of origin from
catchment area of Shivaliks. The region has limited
potential except river bed materials as Sand / Bajri /
Boulders are only main exposed minerals.

Mineral potential has been observed in six rivers namely
Yamuna , Badkala Ra, Badshahibagh Rao, Gaisara Rao,
Kaluwala and Khairawali Ra .

Depending on the market availability the minor mineral
mainly R.B.M. is sourced by local crushers and screening
plants and supplied to local and nearby markets.

District Survey Report — Saharanpur (River Bed Mining)
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TABLE No. - PM/001
Operatove Minor v Gata/Khand/Zone Area Max
51 i Nonoperntive | T®™ | Afinernt River ilinge . (in Ha) | Elevation
303, 40471 , 405, 30671
4162, 421/1 , 42272 ,
| | Nonoperative | Behat | RB.M. Khurwali Ra Sherpur Pelon :‘23’,2 42472 429 and 6.475 375.859
431 :
7 192, . =
2| Nonoperative | Behat | RBM. | Kal Kaluwals Pahadiy S gl 14900 | 385520 |  3sesar ’
3 | Nonoperative | Behat | RB.M. Yamuna Ak Bans Achatmal 1 17.900 319.090 307. 100NNl
4 | Nonoperative | Behat | RB.M Yamuna At Aol Land | 13.800 | 313.546 302000 |
B Masoodpur Garh Achatmal : 3 s
5 | Nonoperative | Behat | RB.M. Yamuna Shehjadpur Bans Achatmal ] 13.000 | 310605 301997
6 | MNonoperative | Behat | R.RB.M, Yamuna Alauddinpur Bans Aehatmal 11 9.580 311.562
7| Nonoperative | Behat | RBM. Vianiih Melmospur Naall I 15700 | 319.060
Nonoperative | Behat | RBM. Yamina Shahpur Bans Achatmal 7 15.600 | 320461 3069
- Nityanandpur Aehatmal and
9 | Nonoperative | Behat | R.B.M. Yamuna Said-mohamadpur Aebatmal I and Ima 17.700 311392 296 859
10| Nonoperative | Behat | RB.M. Yamuna Abutalibpur Garh Achatmal i 37.000 | 307.806 | 398 300 9,606
11| Nonoperative | Behat | RBM. Yamuna Wmiyari ’;m“"‘“in i Ko vin 23200 | 288593 | 281874 | 6719
13| Nonoperative | Behat | RBM Vamita Aslampur Bartha — First /1M 36600 | 306747 | 293100
13| Nonoperative | Behat | R Yamuna Rasoolpur Urf Rasooli 1 34.000 295.824 86,839
14| Nonoperative | Behat | R Yarmina Aslampur Bartha — Second 714 28.160 | _300.106 38 12
1| Operative | Behat | RB.M. |BadshahibaghRao|  Mayapur Rooppur Gata No. 14/1 3100 | 394.662 388,980 ;
3| Operaive | Behar | RBM. Vamins Bartha Korsi Gata No.- 1 36000 | 302492 | 2923
3| Operative | Behar | RBM. | BadkalaRa Haidarpur Hindwala K“"‘;:"":{’:;;" © 1 4200 | amroo0 [ 368w
4| Opemtive |Behat | RBM. | Khurwali Ra Sherpur Pelon Gerk N';'T;;;wz & 7.000 355.000 349
3 ive | Betar | RBM. YVamuna Nunivari Achatmal __| Gata No_- 1/1/1 Laai 38| 24390 | 294000 | _ 384
6| Operative | Behar | REM. Yamuna Rehna K’“‘g‘; Tj: ;N‘;“"’u;”' | soso | 3seees | st
7| Operative | Behar | RBM. | Gaisara Rao Rahena Gata No. 17972 3750 | 357039 | 351l
S Gata No. - 839, 841 10 _
856, 858, 859, 860,
8 Operative | Nukur | Sand Yamuna Dhikkan Kalan 861,863 864,865,866, 867| 52,630 276.669 2610
, 871, 872, 888, 8KY,
406 , 407
[ Tatal Study Area (in ha,) [ 4268

* all outcrop/elevated contours ofset upto | meter above the Min recorded elevation 1o record Net Reserves
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PRE-MONSOON - 2022 BASELINE DATA SUMMARY

" Area
. Operatove o+ | Minor Villuge Gata/Khand&Zone : Vx|
] Nonoperative T Mineral Nasy ’ (in Ha.) | Fes atiom |
1 | Operative | Behat | RBM. | Badshahibagh Rao Mayapur Rooppur Gt N 141 3 100 1 662
2 Operative Behat | RBM Y amuna Bartha Korsi Gata No. - 1 36000 101302
Khand No « Gata No -
3 Operative Hehat | RBM Hadkala Ra Haidarpur Hindwala 8119 & 22 4.200 ~7.000
4 Operative Behat | RBM Khurwali Ra Sherpur Pelon Gata No - 3782 & 3792 7.000 <5 000
5 Operutive Behat | RBM Y amuna Nuniyari Achatmal Gata No - 1/1/1 Laat 38 24 290 04 (00
) : Reh Khand No. / Gata noy - 81056 :
L] Operative Behat | RB M Yamuna ehna 03, Lot No - 03 5( i ﬁ_j
7 Uperative Behat | RBM. Guisara Rao Rahena Gata No. 1792 3750 571
Gata No - 839, 841 1o 1
856, 858, 839, 860,
8 Operative Nukur | Sand Yamuna Dhikkan Kalan 861.863,864,865 866,867 52,630 176 669
.B71, 872, 888, 889, 406 -,
407
403 ,404/1 . 405 40671
1N ive | Behat | RBM. |  Khurwali R Sherpur Pel pnabehinladl I S
onoperative ehat B urwali Ra Sherpur Pelon 423/2 . 4242 . 429 and 3 173
431 |
) " ; ; i 1191, 12001 . 19211, e
2| Nonoperative | Behat | RBM Kaluwala Kaluwala Pahadipur 193/1 . 125/4 14,900 iR5.520
3 | Nonoperative | Behmt | RBM Yamuna Akbarpur Bans Act | | 17.900 319 !
Arazi Jevadi Ahatmal and -
4 i . » 546
Nonoperative | Behat | RBM, Yamuna Makoedour Gich Aghatina 1 and 1 13.800 313 5(6
5 | Nonoperative | Behat | RBM Yamuna Shehjadpur Bans Aehatmal I 13.000 30
6 | Nonoperative | Behat | RBM. Yamuna Alauddinpur Bans Ach | 11 9 580 ill
7| MNonoperatve | Behat | RBM Yamuna Mehmoodpur Hengh 1 15.700 3 1"@i
Aehatmal i
8 | Nonoperative | Behat | RB.M. Yamuna Shahpur Bans Aehatmal 1/1 15600 20461
9| WNonoperative | Behat | RB.M Yamuna Nitysuedpur Ashatmal sid 1 and Ima 17700 | 31130
Said-mohamadpur Ach |
10| Nonoperative | Behat | RBM Yamuna Abualibpur Garh Aehatmal 1 37.000 307
11| Nonoperative | Behat | RBM Yamuna Nuniyari Athmal - Khand 1141 23.200 28K
Second
12| Nonoperative | Behat | RB.M. Yamuna Aslampur Bartha - First 11 36.600 3
13] ™onoperative | Behat | RB.M. Yamuna Rasoolpur Urf Rasooli /1 34 000 2
14] Nonoperative | Behat | R.B.M. Yamuna Aslampur Bartha - Second /1M 28.160 3
| Total Study Area (in ha.) 422.635)

* all outcrop/elevated contours ofset upto I meter above the Min recorded elevation to record Net Reserves
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